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Supervisor saying that according to
his instructions, he has not noted down
Urdu as their mother-tongue.

Mgr. CHAIRMAN: You should not
ralse a discussion on this. You have
asked for papers.

Dr. R. B. GOUR: It is under the
instructiong of the Supervisor.

Mr. CHAIRMAN: That may be . ..

Dr. R. B. GOUR: Therefore, the
Government must make a statement.

Mgr. CHAIRMAN: We have sent it
to the Government. We are awaiting
their reply.

Surr BHUPESH GUPTA (West
Bengal): We are receiving similar
letters. Therefore, you kindly arrange.

Dr. R. B. GOUR: It should not be
after the supervision time is over.

Mgr. CHAIRMAN: Dr. Gour, why
are you putting this question without
telling me preyiously?

Dr. R. B. GOUR: T told you this
morning.

Mr. CHAIRMAN: But did I glve
you my consent? Please sit down.

Surr B. K. P. SINHA (Bihar): 1
know more of Bihar than the hon.
Member does. There are no such
instructions and Magadhi, Bhojpuri,
etc., are not recorded as the mother-
tongue.

Dr. R. B. GOUR: You are talking
of Gaya.

Surr B. K. P. SINHA: I know the
whole of Bihar.

Surt BHUPESH GUPTA: Every-
where it is taking place.

THE TWO-MEMBER CONSTITUEN-
CIES (ABOLITION) BILL) 1961

Tue DEPUTY MNISTER or LAW
SHRI R. M. HAsARNAvIS): Mr, Chair-
man, I beg to move:

“That the Bill to provide for the
abolition of two-member parlia-
mentary and assembly constituen-
cies and for the creation of single-
member constituencies in their
place, as passed by the Lok Sabha,
be taken into consideration.”

[MRr. DEPUTY CHAIRMAN in the Chair.]

Before I come to the provisions of
the Bill, T crave the indulgence of the
House for referring to the relevant
provisions of the Constitution. Under
article 330, it is enjoined that:

“(1) Seats shall be reserved in
the House of the People for—

(a) the Scheduled Castes;

(b) the Scheduleq Tribes ex-
cept the Scheduled Tribes in the
tribal areas of Assam; and

(¢) the Scheduled Tribes in the
autonomous districts of Assam”.

Similarly, article 332 says:

“(1) Seats shall be reserved for
the Scheduled Castes and the
Scheduled Tribes, except the
Scheduled Tribes in the tribal areas
of Assam, in the Legislative
Assembly of every State”.

And this provision takes effect under
article 334 from the beginning ot the
Constitution to the  expiration of
twenty years.

. Sir, the manner in which the seats
are to be arranged are provided in
articles 1 and 82 of the Constitution.
Article 81 runs as follows:—

“(1) Subject to the provisions of
article 331, the House of the People
shall consist of:

(a) not more than five hundred
members chosen by direct election
from territorial constituencies in-
the States.
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(2) For the purposes of
clause (a) of clause (1),—

(a) there shall be allotted to
each State a number of seats in
the House of the People in such
manner that the ratio between
that number and the population
of the State is, so far as practi-
cable, the same for all States.”

sub-

Ariicle 81(2)(b) refers to similar pro-

visions in respect of the  States.
Article 82 says:—
“Upon the completion of each

census, the allocation of seats in
the House of the People to the States
and the division of each State into
territorial constituencies shall be
readjusted by such authorily and in
such manner as Parliament may
by law determine:”—

and there is a proviso in the end.

Initially, there was a delimitation
order made by the Delimitation Com-
migsion under the authority of the
Delimitation Act of 1952. It was re-
cently repealed by Act 58 of 1860 so
that that particular Act is no longer in
force. Under the provisions of the re-
pealed Act, there was the following
provision: —

“(a) Two members each of whom
shall be a person who is or has been
a Judge of the Supreme Court or
High Court;

(b) Chief Election Commissioner
ex-officio”.

And there was a provision for co-
option. Section 8 is a provision to
which 1 respectfully invite the atten-
tion of the House. Ii says:

“The Commission shall, in the
manner herein provided, first deter-
mine on the basis of latest figures—

(a) the number of seats to be
aliotiea.”
Clause 2 is important. It says:

“The Commission shall have re-
gard to the following provisions,
namely—

|
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“(a) all constituencies shall be
either single-member constituen-
cies or two-member constituen-
cies;

(b) wherever practicable, seats
may be reserved for the Scheduled
Castes or the Scheduled Tribes
in single-member constituencies.”

Now, in pursuance of that, we had
sixteen Parliamentary constituencies
and 105 Assembly constituencies—
single-member constituencies—which
are exclusively reserved either for
the Scheduled Castes or the Scheduled
Tribes. The question whether the
double-member constituencies should
be allowed to continue or whether
they should be split into single-mem-
ber constituencies.

Surr K. SANTHANAM (Madras):
How many of these seats are for the
Scheduled Castes and how many for
the Scheduled Tribes?

Surr R. M. HAJARNAYVIS: I do not
have the information at present but
before the debate is over, T will at-
tempt to supply the information to the
hon. Member. ‘

Surr K. SANTHANAM: For the
purpose of the debate I am asking for
it.

SHrr R. M. HAJARNAVIS: T will
try to get it as soon as possible.

The question whether these double-
member constituencies should be con-
tinueq for the purpose of the next
general election has exercised the
minds of many people and ultimately
it has been decided that for the pur-
pose of the next election, all double-
member constituencies for the State
Assemblies or for the House of the
People should be divided into single-
member constituencies and the in-
junction of the Constitution may be
obeyed by reserving certain single-
member  constituencies for the
Scheduled Castes and the Scheduled

Tribes. Sir, I now turn to the pro-
visions of the Bill
Clause 2 is. the definition clause

where ‘Commission’ has been defined
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as the Election Commission and as the
authority charged with the responsi-
bility of dividing two-member

con-
stituencies into single-member con-
stituencies. ‘Delimitation  Order’ is

the Delimitation Order which is now
operative, namely, the Delimitation of
Parliamentary and Assembly Consti-
tuencies Order. 1956.

Clause 3 gives the power to the
Commission which, according to the
definition clause, is the Election Com-
mission. It says: The Commission
shall, as soon as may be practicable
and in the manner herein provided,
divide every two-member constilu-
ency into two single-member consti-
tuencies, delimit their extent and
decide in which of them the seat shall
be reserved for the Scheduled Castes
or for the Scheduled Tribes, having
regard to the following provisions:

“(a) all the single-member cons-
tituencies shall, as far ag practi-
cable, be geographically compact
areas and in delimiting them regard
shall be had to physical features,
existing boundaries of administrative
units, facilities of communication
and public convenience; and

(b) the seat shall be reserved in
that  single-member constituency
which in the opinion of the Com-
mission has the greater concentra-
tion of population of the scheduled
casles or. as the case may be, of the
scheduled tribes.”

Clause 4 provides for the procedure.
The Commission having made up its
mind shall publish ils proposals in
the Gazette of India and in such news-
papers in the regions of the State as
are considered important by the Com-
mission, so that the widest possible
publicity is given to the proposals of
the Commission. And then ebjections
ang suggestions are invited. And
then under sub-clause 4(b) the objec-
tions and suggestions are considered
by the Election Commission and then
the final order is made. Then the
Commission shall, as respects each
State, direct, by notification published
in the Official Gazette of the State and

|
|
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in the Gazette of India, such amend-
ments to be made in the Delimitation
Order as appear to 1t to be necessary
for giving effect to its decisions.

Then clause 5 says how its decision
comes into effect.

Then there are the special provisions
which follow, provisions in regard to
Gujarat because, under the Bombay
Reorganisation Act, 1960, there was
the provision made for increasing the
number of seats that fell to the share
of the State of Gujarat; the number
was increased. Therefore it was neces-
sary that a fresh delimitation all
over should take place for the State
of Gujarat and power was given to
the Election Commission to carry out
the delimitation. Bu} the pattern of
making the delimitation was the same
there ag elsewhere, and it was con-
templated that there would be double-
member constituencies. Now after
the adoption of this Bill that Act is
going to be changed. And even
there there will be single-member con-
stituencies with certain seats re-
served for the Scheduled Castes and
the Scheduled Tribes.

That, 8ir, is the Bill which I com-
mend to the House for acceptance.

The question was proposed.

Mr. DEPUTY CHAIRMAN: I have
before me a list of eighteen names.
So you will have to sit through the
lunch hour, and the hon. Members
who have given their names will
please be present during the lunch
hour also. I shall be calling on the
Minister to reply at 4-30.

Sprt ROHIT M. DAVE (Gujarat):
Mr. Deputy Chairman, Sir, I wel-
come the Bill which has been moved
by the hon. Minister. This is a Bill
which has got the consent of the im-
portant organisations of the Scheduled
Castes and of the Scheduled Tribes.
and as g it is in the fitness of
things that we should try to resppnd
to the desire of those organisations
and their representatives. Sir, the
sentiment of thase organisations 1
quite understandable because in the
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arrangement, as it exists at present,
those members of -the Scheduled
Castes and the Scheduled Tribes who
want to take advantage of the reser-
vation made for them in the Con-
stitution in order to represent certain
constituencies in the legislatures, are
labouring under a distinct disadvant-
age. The disadvantage is that a
double-member constituency, by its
very nature, is an unwieldy constitu-
ency and, except in certain urban
areas, the constituency covers a very
wide area, and it becomes very diffi-
cult for any member to approach each
and every voter, as he should, and to
convey them his ideas, his policies and
his programmes, and {o canvass his
vote. Sir, it is a well-known fact that
the larger the constituency, the greater
the expenditure for any candidate who
wants to get the votes of the electo-
rate in that constifuency. The members
of the Scheduled Castes and the
Scheduled Tribes are not so prosper-
ous or have not got enough resources
to manage such Jarge constituencies,
and, therefore, what happens in the
ultimate analysis is that this member
of the Scheduled Castes or the Sche-
duled Tribes has to enlist the co-
operation of the candidate who stands
for the General seat, ang even the
newspapers normally describe the
candidate from the Scheduled Castes
and the Scheduled Tribes as rather a
running mate of the candidate who
is fighting for the General seat. It
is a very undesirable thing because,
thereby, the special protection which
the Constitution has given and which
this Parliament has extended would
not be available to the members of
the Scheduled Castes and the Sche-
duled Tribes, and they will have to
enlist the support of the General
constituency candidates. It is perhaps
because of that and because of the
lack of resources and because of the

unwieldy constituencies that it was
felt that these constituencies should
be biturcated. Therefore, Sir, this

Bill is a very welcome measure. At
the same time one cannot overloock
the fact that, when these constituen-
cies are Dbifurcated,

especially be- !

cause of the provision in sub-clause
3(b), it requires that the Commission
should reserve the single-member con-
stituency in a manner in which there
would be “greater concentration of
population of the scheduled castes or,
as the case may be, of the scheduled
tribes” in the constituency which is
reserved for them, That being the
case, a certain amount of separate
constiluency principle does not 1ncor-
porated as a result of the bifurcation—
a principle which one does not like
because of its past history and because
of the future complications that it
might give rise to. One has therefore
to be cautious that once this bifurca-
tion take place, it does not go further
in the direction of separate con-
stituencies and ultimately does not
result in separate representation, as
we knew it during the British days.
It is very difficult, Sir, to give any
suggestiong regarding the precautions
that might be taken. Ultimately, the
only solution of this complex problem
is to raise the status of the Scheduled
Castes and the Scheduled Tribes so
that their separate identity may com-
pletely disappear and they may be-
come part and parcel of the Indian
community as such. Till we reach that
stage wherein they become an honour-
able section of our community, en-
joying the same status as other sec-
tions of the community not only in
law but also in fact, this type of pro-
tection will become necessary, and
as long as this protection is necessary,
certain risks will have to be taken
with regard to the separation and
reservation of constituencies for these
weaker sections of our community.
Therefore, while the risks are there,
this particular Bill is in response to
the wishes of the people concerned
and, therefore, has fo be welcomed.

Sir, one word more regarding the
amendment of my friend, Shri Bhupesh
Gupia, and I have done. That
amendment seeks that before the de-
limitation takes place, a committee
should be appointed to advise the
Election Commission in the manner
in which this delimitation should take
place, 1 am afraid, Sir, T am not
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in agreement with the suggestion
made therein. Ultimately, we have
to trust the Election Commission as an
impartial body. They will be guided
by the instructions that have already
been given in this Bill and will do its
best to act according to these instruc-
tions. If we do not trust the Election
Commission, democracy in this coun-
try will not be able to flourish at all.
Therefore, it is desirable that this
question of delimitation should be
left to this impartial and autonomous
Commission, the Election Commission,
which is in charge of all election
matters in our country.

Again, Sir, in the Bill itself there is
a provision that after the delimitations
have been agreed upon, there will be
a chance given to the various parties
concerned to make any representation
if they so desire, and if a represen-
tation is made, in the light of this re-
presentation a final order is to be

given. That final order also may be
placed on the Table of the Parlia-
ment. I think these are sufficient

precautions to see that all the various
interests have their say before the
Election Commission comes to a final
decision on  all these matters. I,
therefore, suggest that the Bill, as it
is, should be adopted by the House.
Thank you.

Surr K. SANTHANAM: Mr. Deputy
Chairman, Sir, I rise to oppose this
Bill.

Suri SHEELL BHADRA YAJEE
(Bihar): Why?

Surt K, SANTHANAM: Please
listen. I am greatly distressed, Sir,
that for reasons of minor expediency
the Government have embarked upon
a measure which violates the funda-
mental principles of democracy.

Sir, this Bill makes two grave viol-
ations. First, it creates a dual citizen-
ship. Under this Bill certain persons
on the basis of their birth will be en-
titled to stand for every Parliamentary
constituency in this country while all
the others, including the Prime
Minister and the Law Minisier and

every one else, will be debarred from
standing as members from these re-
served single-member Parliamanlary
constituencies.

Dr. H. N. KUNZRU (Uttar Pra-
desh): That is the position at present.

Surt K. SANTHANAM: Please
wait. Listen. Similarly, Sir, in the
case of every State now the position
is that any one, except in a  small
number of cases, can stand, any citizen
of that State, any registered voter of
that State, can stand for any Assembly
constituency. Hereafter, he will be:
debarred from standing for a certain
number of Assembly constituencies.

Sir, it has been suggested that the
position 1s already there, that there
are already 16 reserved single-member
constituencies and about a hundred
odd single-member constituencies for
Assemblies. Sir, I submit that these
are almost exclusively constituencies
for tribal areas which are in the hills
and in most of the constituencies the
tribal voters are in a majority.

SHrr B. D. KHOBARAGADE
(Maharashtra): What about Scheduled
Castes . . .

Surt K. SANTHANAM: There may
be one or two exceptions. I do not
think there is any constituency where
the Scheduled Castes are in a majority.
I think in 99 per cent. of the con-
stituencies such reservations are in
two-member constituencies.

Sir, it may be said that {wo-mem-
ber constituencies also imply a cer-
tain amount of dual citizenship in
which members of the Scheduled
Castes and Scheduled Tribes get some
greater facility of representation than
the ordinary citizen. This is partly
true, but there is a fundamental
difference. Sir, in a family if a mem-
ber is sick, the other members may
be called upon to make a little sacri-
fice, but because a member is sick it
will be wrong to ask any other mem-
ber to starve and become sick. This
is what is going to happen under the
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present double-member constituencies.
In all these reserved constituencies
the majority of the persons are going
to be told that they have no right to
stand for Parliament or the Assemb-
ly in their own home constituencies.
Sir, I need not say that for most peo-
ple the chance of standing for Parlia-
ment or the local Legislature is either
in the home constituency or not at
all. Even in case of distinguished
persons we see that they are trying
to find out whether they can stand
in some constituency where they have
got some influence. There is hardly
any chance of going into Parliament
-or the Assembly from a place except
where one has worked, where one has
served and where one has built up
.some influence. In reserved consti-
tuencies the majority of the people
-are going to be deprived of the right
‘to stand for local Legislatures and
-for Parliament. This ~right 1s not
denied today. Only he has to canvass
in a larger area, among a larger num-
‘ber of voters, but this area and the
number of voters include those who
are his ardent supporfers. Now he
-will be called upon, if he wants to
stand at all, to go somewhere where
he has no influence, where he is not
known, where he has not built up any
kind of support. I think this is a

fundamental injustice which is in-
consistent with any  principle of
democracy.

Sir, it is said that this is going to
be a temporary thing. We took the
decision in the Constituent Assembly
that the reservation should be only
for ten vears and that it would auto-
matically end in 1980. I think at that
time Sardar Vallabhbhai Patel gave
a positive assurance that this would
end in 1960. Now Parliament, I think,
‘has been unwisely induced to extend
it for another ten years.

Dr. H. N. KUNZRU: On a point of
order, Sir. Can Parliament be called
-unwise?

Surt K. SANTHANAM: It is a body
-wise or unwise. There is no reflec-
tion.

l

Surt R, M. HAJARNAVIS: Spe-
cially in respect of a provision includ-
ed in the Constitution.

(Interruptions)

Surr BHUPESH GUPTA  (West
Bengal): We make amendments to
laws . . .

Mr. DEPUTY CHAIRMAN: He used
the word “induced”. That is not the
proper way. This is itg decision on
advice.

Surt K. SANTHANAM: I withdraw
if 1t is objectionable. I am a Mem-
ber of Parliament and I have the
highest respect for Parliament. Sir,
the particular amendment extending
the duration of representation, I feel,
was not in the best interests of the
country. Who can guarantee today
that in 1970 the Scheduled Castes and
Scheduled Tribes will be any more
willing to give up special representa-
tion than they are today?

Surt B. D, KHOBARAGADE: We
wanted to give it up. Actually the
Republican Party said that there
should be no more reservation.

Sart K. SANTHANAM: 1 am sorry
that our friend has been in a minority
and he may be in a minority till 1870.

SHrr B. D, KHOBARAGADE: We
cannot help it if the Congress majority
is there to extend the period of re-
servation but we oppose it . . .

SHrRI K. SANTHANAM: I am not
speaking about the Congress or non-
Congress. I refer only about special
representation. Under the single-
member constituency system, the
Scheduled Castes will have a greater
interest than in 1960, to continue thiz
special representation. They would
have tasted the advantages of having
exclusive areas where only Scheduled
Caste members can be returned. 1t
is said that now they are the append-
ages of General Members and that in
the reserved single-member consti-
tuencies they can build up their in-
fluence. What sort of influence can
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pete with others? In 1970, if the l single-member constituencies . . ,

special representation is removed, I
make this prophecy that not a single-
member of the Scheduled Castes, who
is represented from the single-mem-
ber constituencies, will be able to
come frcm those constituencies be-
cause the other voters will say: “We
have been starved for 10 years, now
we shall get the chance, You find
out some other place” and these peo-
ple will afterwards be going about
begging for other constituencies. If
they want to build up their influence,
they must build up as citizens, not as
a special community. Today, they
have not built up their prestige as
ordinary citizens. This special repre-
sentation is not going to give them
any kind of special prestige. They
will not have any roots, they will be
rootless. Therefore 1 suggest, from
their point of view, that they will not
be able to take root, they will not be
able to acquire any influence. There-
fore they will be driven in 1970 to
press for the continuation of special
representation with greater fervour
than they did ip 1960. In 1960 at least
there was this that they were append-
ages and therefore it was better to
become ordinary citizens and fight as
ordinary people. Now they will say:
“‘We have our special areas, and these
are special possessions of ours’. So
they will not be able to give up and
probably if they have to give up, they
will be in a worse position. Now they
call themselves as colleagues or ap-
pendages. In my own constituency
when I fought with a Scheduled Caste
Member, we felt as equal colleagues,
we went to every Brahmin’s house
and the Scheduled Caste house and
we were treated alike, as Members
alike, but now, for the purpose of this
single-member  constituency, they
want to demean themselves and call
themselves as appendages. I have no
quarrel with thém. It is to gain a
certain privilege that they want to
demean themselves and say that the
dual-member constituencies must end.
Tt is the double-member constituencies
which have existéd since the Poona
Pact. At the time when the Poona

,

SHrt B, D. KHOBARAGADE: There
were single-member constituencies.

Surr K. SANTHANAM: At that
time nobocdy, no leader, wanted these
reserved single-member constituencies
with common electorate because they
knew that though the electorate was
common, the fact that it was reserv-
ed brought about a communal senti-
ment and they wanted to nip that
sentiment in the Scheduled Castes.
Now it is being re-introduced and we
shall have the same experience as in
the case of Muslims and others with
special representation. It is going to
be a surgical operation to get rid of
this in the future and we are leaving
a bad legacy for our future genera-
tion.

Only one point more. Though this
is a field for parliamentary legislation,
in effect, it is like amending the Con-
stitution in which the States are vital-
ly interested. I do not see why the
Government of India did not call upon
the State Legislatures to express their
opinion. Of course it is not obligatory.
I do not say that they were bound to
do so but in common prudence and
common justice, in matters in which

they are also vitally interested, as
in membership of Parliament, they
shculd have called upon the State

Legislatures to give their opinion and
I know.what they would have said. 1
have consulted everybody in the
Madras State including the Ministers
and everybody is opposed to this.
They say that this is being imposed
on them. The other day even the
Prime Minister objected to my saying
that the National Development
Council had no place in the Presi-
dential Address, and then he said
that it was a very important body.
1 would like to know if the N.D.C.
which consists of the Prime Minister
and the Chief Ministers of the States
was consulted on this matter. I believe
it has not been. I am sure that if
it had been consulted, there would
have been a 'lot of difference ot
opinion This is being merely impos-
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ed on Parliament for reasons, as I
said, of expediency. T do not ques-
tion the motives at all. There are
conveniences. There will be less ex-
penditure, the constituencies will be
more restricted but all these fade into
insignificance when we compare the
fundamental principles at stake, when
we recognise that this may give rise
to a greater intensity of communal
feelings among the Scheduled Castes
which it will be difficult for our suc-
cessors to eradicate; We are doing
something greatly unwise and even if
I stand alone, I think T consider it an
honour and a duly to raise my voice
strongly and firmly against it.

Sarr BHUPESH GUPTA: Mr.
Depuly Chairman, fortunately we have
a number of founding fathers, so to
say, of the Constitution with us and
we have heard one of the little found-
ing fathers of the Constitution. The
trouble is this. The Constitution, as
it was envisaged, has not been imple-
mented, in the course of the last
10 years, in which, according to the
thoughts of the founding fathers it
should have been implemented. The
result is that some of its provisions,
temporary in nature, like the consti-
tuency of reserved seats, have to be
extended. Ours was one of the
parties that came out first in support
of the extension of the reservation
period after 1960 and I think we were
right and we found ultimately that
many other people in the country
shared our views in this matter as
they should. The provision was made
on account of certain very stark
realities in our social life. Tens of
millions—maybe hundreds of millions
of people—belonging to what are call-
ed the Scheduled Castes and Schedul-
ed Tribes, have been, in the long
years of their existence, subjected to
special humiliation, denied elementary
social justice, given back-seats In the
society, frowned upon by those who
lived in the upper layers of society
and thus neglected all along the line.
That is why when the Constitution
was passed and the provision for elec-
tion was made on the basis of adult

iranchise, this provision for resetva-
tion was introduced and it was thought
that during the 10 years that would
follow, things would be set right, that
the Scheduled Castes and Scheduled
Tribeg would be uplifted by then
from the darkness and from their
conditions which were none too
agreeable, into equal status with the
rest of the community in the society.
That clearly has not been done and
the confession to this failure is em-
bodied in the very fact that we have
haq to extend the period of reserva-
tion. I should have expected Mr.,
Santhanam, who is a very knowledge-
able person in such matters, to dilate
upon this theme and to speak self-
critically about what has been done
under the Congress rule during this
period. Unless we go into this, we
do not find a proper answer to the
provisions that we had made and are
making now. “The fact remains that
with all the brave talks on the part
of some of the leaders that adorn
perpetually, and temporarily I believe
also, some of them, the Treasury
Benches, very little has been done to
bring them, the members of the
Scheduled Castes and Scheduled
Tribes, on a par with the rest of the
population. There are social and
economic causes and these causes
have not been eliminated. Therefore,
today we have to extend to them this
kind of reservation so that they may
come up, so that they may make up
where they had been left behind. That
is the crux of the matter. If we do
not accept that, we cannot support
this Bill. But we have to accept the
need for extension of this reservation
and hence we are supporting this
measura, But today it is no use talk-
ing of Scheduled Castes and Schedul-
ed Tribes and so on. Political parties
operate and it is these political parties
who go to the elections with their
election. programmes and policies
and proposals, and by and large, peo-
ple rally to the political parties ac-
cording to their likes and dislikes and
support them. That is how the
Legislatures and Parliament are con-
stituted. I do not think we go there
as the Scheduled Caste party or the
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Mushm party, although the Congress
is trying to revive the Muslim League.
We do not go there as such. We go
there as the Congress Party, as the
PSP, as the Communist Party, as
the Swatantra Party, or the party
that exists here in the Rajya Sabha
and does not exist in the Lobby also,
Shri Jaswant Singh’s Party. So, you
see, that is how the elections take
place. Naturally the Scheduled Caste
people and the members of the Sche-
duled Tribes, judge the various parties
and support them by the programmes
and .policies that these parties place
‘before them, and by their performance
between two elections, by their gene-
ral line of approach with regard to
the down-trodden in society. There-
fore,. 1t 1s not right always to think
that the caste Hindu will oust a Mem-
ber or az Scheduled Caste will b2 oust-
ing somebody else. Today I know
the ruling party is a past-master in
introducing caste elements and in in-
troducing prejudices of every type,
when their boat is sinking; I quite
sympathise with them. Of course, by
and large, hon. Members opposite also
do not like this kind of thing. People
generally do not like it. 'Therefore,
let us understand it from that angle.
If there is a party, for example which
particularly represents or specially re-
presents the interests of the Schedul-
ed Castes, then naturally They would
be entitled to a better consideration
in the matter of election than other
parties can expect, I can understand
that position. But then other pro-
blems will arise. The Scheduled
Caste person may be a peasant, ne
may be a government employee, or
“may be in the Army or may be io
the superior services and he will have
his grievances, grievances other than
the social grievances from which he
suffers. Therefare, all these considera-
tions will come in. As I said, the
reservation has to continue.

I understand, Sir, that about 100
double-member,  constituencies are
there as far as Parliament is concern-
ed and about 400 odd double-member
constituencies are there as far as the
State Assemblies are concerned. They
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will be split up into two. For some
time this will continue. That is the

position and we have to support it
We have to support it hecause we have
to support reservation. If we don’t
split up these constituencies and the
present arrangement remains, it may
well be that these social advantages
which the caste people or the con-
servative people enjoy or would like
to exploit, would be exploited to the
detriment of the people who should
come up and who should be helped {o
come up in society. Therefore, there
should not be any quarrel over this.
I do not agree that we should not
criticise Parliament. Many people
ask, “Why should I criticise Parlia-
ment?” Why not, if we are wrong?
Even God criticises Himself.

AN Hon. MEMBER: Does He?

Surr BHUPESH GUPTA: Yes. He
is God, after all. Some hon. Mem-
bers speak as if Parliament and we
all live in the Heavens, in a sort of
divine sphere where nothing can be
said. But here we amend the Con-
stitution. We amend the laws. We
say things, cross swords with each
other, make irrelevant speeches and
do so many other things. It is no use
saying we are all so wise. Let us
not pretend to be what we are not.
There are many people outside who
are much wiser than many of us here.
Therefore, there is no question of any
Parliamentary privilege. I mention
this because there is a tendency tlo
deify the Constitution and Parla-
mentary institutions in such a man-
ner as if we are above everything.
But we also have our frailties and
failings. We have to nurse Parlia-
ment, but if there is any ailment, let
us cure it and let us also say that such
and such ailment is there. Therefore,
there is no such point of order, Sir.

Pror. M. B, LAL (Uttar Pradesh):
Are you questioning the ruling of the
Chair?

Surr BHUPESH GUPTA: I am not.
The Chair is a very intelligent person
you see. Of course, I am not. How
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can I question the opinion of the
Chair? But are you thrusting your
opinion on the Chair? That is the
question, 1 ask you.

Therefore, as 1 said, it is desired
that this thing should remain. But it
is a controversial thing. Shri Mahavir
Tyagi, for example, in the other House
made a very strong and powerful
speech in his usual style . .

Mg, DEPUTY CHAIRMAN: We are
not concerned with that. Come to the
Bill,

Suri1 BHUPESH GUPTA: We are
concerned with Mr. Tyagi’s speech,
because. . .

Mr, DEPUTY CHAIRMAN: We are
not concerned with that.

Sart BHUPESH GUPTA: Why not?

Mgr. DEPUTY CHAIRMAN: No, not
in this House. Come to the Bill.

Surt BHUPESH GUPTA: But it is
on this Bill that he spoke and Mr.
Tyagi gave certain arguments and I
.am trying to meet those arguments.
He said . . .

Mr. DEPUTY CHAIRMAN: The
convention ig that we do not comment
on the speeches made in the other
House.

s#rt BHUPESH GUPTA: You are
quite right that is the thing. It has
nothing to do with the Bill.

Mgr. DEPUTY CHAIRMAN: There-
fore, do not make any comments.

Surt BHUPESH GUPTA.; Very well,
A gentleman somewhere, not very far
from us, perhapg hailing from Uttar
Pradesh and a former Minister, shall
we say . . .

THE MINISTER or LAW (SHrRr A.
K. SeEx): That is doing it not directly
but in an indirect manner.

Surt BHUPESH GUPTA: But what |
is there? Many Uttar Pradesh peo- ,’
ple are there. Well, this gentleman |
made a speeeh in which he expressed

himself strongly against it, He was
very much opposed to this Bili, and
he said everything would go to rack
and ruin if you pass such a Bill. But
we do not share this view, for a simple
reason and that reason is, as I have
said, the political parties are there to
look after their own interests and
they will be judged, by and large, by
the programmes and policies that the
parties have. I have given notice of
an amendment here and 1 will take
it up when the amendments are taken
up. I have suggested that. Delimita-
tion Committees should be appointed.
You see in clause 2 of the Bill it is
said that the Election Commission
will be authorised to divide the con-
stituencies or to split the constituen-
cies. 1 accept that the constituencies
have to be split. But I do not like
that the matter should be left as it is
in the Bill. 1 have no quarrel with
the Election Commission. The Elec-
tion Commission, by and large, enjoys
the confidence of the country. Al-
though I had occasion to criticise the
Election Commission at the time of the
West Calcutta parliamentary election
because of that photographing busi-
ness, I still feel that the Commission,
by and large, enjoys the confidence of
the country, But they have their
deputies in important centres like
Calcutta, Madras, Bombay and so on
and actually the dividing or splitting
up will be done by officials, the Dis-
trict Magistrate, the S.D O., the Deve-
lopment Officer, and so on, of the
State Government. There the snag
comes in. That is why I want Deli-
mitation Committees to be appointed
to carry out the delimitation or split-
ting up of the constituencies under the
provisions of this measure. I know
that in another place another gentle-
man whe hails from Calcutta, a
gentleman who usually wears a type
of dress other than a black coat, was
saying something else. He was trying
to make out that it is not at all neces-
sary to appoint Delimitation Commit-
tees. I join issue with him, because it
is necessary. We are already getting
complaints from Calcutta and other
parts of Bengal that taking advantage
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of the situation, officers of the State
Government have in fact been en-
trusted with the responsibility of
dividing the constituencies and certain
influences are being brought to bear
upan them. You can well understand
where are the fountain-heads of these
influences, They are naturally in the
ruling party., The fountain-head of
every evil influence in the country is
there. There are these Development
Officers and you can well understand
and imagine these Development Offi-
cers in the districts, even in Bengal
where we can give them g little trou-
ble, even there, they are afraid of the
mighty Congress Ministers, the
MUL.As and so on, and those who
are in their band-wagon. They are
afraig of them and naturally when
they go for dividing a constituency,
somebody comes and says, “Divide it
in this manner.” After all, they are
not always in a very happy position,
these aspirants for positions in the
Assembly, or those who want to main-
tain their tenure there, I have rece-
ived letters from Orissa, from Bengal
and, from other parts. I ask him, how
is it that this division started even
before the Bill was discussed in the
Lok Sabha, in another place, if you
like. How is it . . .

Surr A. K. SEN: In Orissa, there is |

no ruling party.

Surr BHUPESH GUPTA: It is a
good news he hag given, and in the
morning it is good to hear such good
news, that there is no ruling party in
Orissa. After having gone in for a
consortium and having lived in sin and
honeymoon, the gentlemen have parted
company now; they have fallen out
with each other. In Orissa there is
no ruling party but I think the Con-
gress Party exists in Orissa, and tak-
ing India as a whole, it does become
the ruling party. Therefore, there is
a ruling party even in Orissa. Does
hé deny it? I ask the Law Minister,
does he or does he not know that even
before the Bill came to be placed
round about thig place and here that
the constituencies were being split up?
That work was undertaken and in
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many places had been completed even
before we started or our colleagues
started discussing this measure, Can
he deny it? Who authorised them?
Under what law dig they do it?
Evidently they took action in anticipa-
tion, that is, that the Bill would be
passed. I do not go,into that question
but the point is this; In that matter,
the situation had been manipuiated
and gerrymandering of constituencies.
is going on in various parts of the
country and the Congress Party s
responsibte for it. The Goverament
officials there are being -intimidated,
pressurised, bullied, wooed and coaxed.
and what not in order to placate the-
members of the ruling party. This is
the position. I hope, Sir, that my
suggestion for amendment would be-
accepted because we want the Election
Commission to be above reproach. I
do not like the Election Commission
even perchance and under circumstan.
ces like this to be drawn into a poli-
tical controversy and find themselves
in a position where they have been
practically kidnapped by the Cangress
members in the various constituencies,
We do not like that position. Fronr
that predicament we want to save the
Election Commission and that is why
we say that there should be a Deli-
mitation Commission which should be-
responsible for this and which should
function in consultation with the other
parties and which should not favour
or fear anybody or anything  That
is how the matter should be proceed-
ed with, 1 hope the Law Minister,
who is a very reasonable man other-
wise when he is on the Treasury
Benches, will see the grave constitu-
tional and political implications of not
having a Delimitation Commission
when it involves the prestige of the
Election Commission which was built
up so eminently and ably by Mr.
Sukumar Sen when he was the Chief”
Election Commissioner and we would’
like to maintain that prestige even
now, whatever be the other circum-

stances
(

With these words, Sir, I support the
Bill and 1 hope the Law Minister-
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would discover wisdom here which
wag lacking elsewhere and accept my
amendment,

" Dr, H. N, KUNZRU: Mr. Deputy
Chairman, while the idea of having
two-Member constituencies with the
reservation of seats for the Scheduled
Castes and the Scheduled Tribes was
mooted, T opposed it. I suggested
even then that we should have only
single-Member constituenciess I am
glad, Sir, that Government has now
-accepted the idea that I put forward
about ten years ago and has proposed
the creation of single-Member consti-
tuencies,

Surr BHUPESH GUPTA: The hon.
Member should treat us to tea now.

Dr. H. N. KUNZRU: Why should 1?
I thought hon. Members like Shri
Bhupesh Gupta ought to invite me to
a tea party to congratulate me . . .

Surr BHUPESH GUPTA: Most cer-
tainly, immediately after your speech
is over,

Dr. H. N. KUNZRU: . .
something that they liked.

. on getting

Snurz A. K. SEN: He does not drink
any tea.

Dr. H. N, KUNZRU: One hon. Mem-
ber, Shri K. Santhanam has spoken as
if the principle underlying this Bill
is different from that underlying the
two~-Member constituencies. I cannot
see what the difference is. The prin-
ciple is the same, Either you agree
to the reservation of seats for the
Scheduled Tribes and the Scheduled
Castes or you do not. If you do not,
no constituency need be created for
either of these communitieg but if you
want to have reserved seats for these
communities, then it is obvious that
you should not create such constituen-
cies ag wou'd put them to the maxi-
mum of trouble and the maximum of
expense. It has beepn suggested by
Shri Santhanam that the creation of
single-Member  constituencies may

lead in course of time to a reversion
to the state of things that existed dur-
ing the British regime. The trouble
during the British regime was that
people of certain communities were
elected only by voters belonging to
those communities; it was not the re-
servation of seatg that created the
trouble but the creation of communal
electorates. The Congress itself had
repealedly asked for the creation of
reserved seats with mixed electorates.
If we agree, however, that there ought
to be reservation of seats, then why
should we say that the reservation of
seats should be in a two, three or four-
Member constituency, why not in a
one-Member constituency? Again,
Sir, it has been supposed that some-
how the creation of single Member
constituencies will debar peopic from
standing for election from that con-
stituency which is reserved for the
Scheduled Castes or the Scheduled
Tribes. But what happens now in a
two-Member constituency? Members
from the two parts of the constituency
may stand for election but it is ob-
vious that only one of them can be
elected. Let us suppose that the
Communist Paity is interested in such
an election. Obviously it will not
allow two persons to stand for elec-
tion; it will allow only one person to
stand for election and if that person
is chosen from one part of the consti-
tuency, it is obvious that for the time
being people living in the other part
of the constituency, however able
they may be, will be debarred from
all chance of serving their country by
becoming Members of a Legislature.

SHr1 K. SANTHANAM: Does the
hon. Member deny that the choice is
taken away?

Dr. H- N. KUNZRU: Choice of
what?

SHr1 K. SANTHANAM: Choice of
the voters in the reserved consti-
tuencies to stand.

1 p.M.

Dr. H, N. KUNZRU: The choice of
voters in the reserved constituency to
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stand. The choice, as I am pointing
out, 1s only nominal. Where there
are developed parties candidates are
put forward on behalf of those
parties and they cannot allow a
number of people belonging to the
same party to stand for election from
the same constituency. What happens
now is in a two-member constituency
for all practical purposes you have to
vote for one candidate for a general
seat and for one candidate for a
reserved seat. If single-member
constituencies are created, it will be
possible for the various parties re-
cognised by the Election Commission
to choose a candidate belonging to
the constituency reserved for a sche-
duled caste to stand from some other
constituency. If the success of the
candidate depends on the strength of
‘his party, then it is obvious that his
position will not be seriously affected
by the arrangement now proposed,

that is, by the division of two-
member constituencies into single-
member constituencies. Now, Sir, it

will be easier for members in single-
member constituencies to reach their
electors and it will be possible for
them to get elected without spending
as much money as they have to now.

SEETA PARMA-
That is

DRr. SHRIMATI
NAND (Madhya Pradesh):
the only advantage.

Dr. H. N. KUNZRU: After all, what
does success in an election depend
on? The hon. Lady Member says
that this jg the only advantage that
the candidates will have. After all,
‘what is the most important thing in
an election? It is that you should
‘be able to canvass the voters with
ease and that the expenditure should
mot be prohibitive. Now the creation
of single-member constituencies will
lead to this desirable result. I cannot
therefore see why the creation of
single-member constituencies should
‘be opposed. It has been said, I think
by Shri Santhanam, that while candi-
dates not belonging either to the
scheduled caste or to the scheduled-
iribes will be able to put forward
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their candidature only from certain
constituencies, the candidates of these
communities may stand for any seat
in any constituency, But that was
the position; earlier too the same
position existed. Suppose two candi-
dates belonging to the scheduled
tribes had got the largest number of
votes in a two-member constituency,
they would have been elected. One
would have been elected to a reserved
seat and the other to a general seat,
and the same position exists now. If
however, two candidates not belong-
ing to the scheduled tribes in a
constituency where one seat was
reserved for scheduled tribes got the
largest number of votes only one of
them could Dbe elected. The other
would have had to make way for the
candidate belonging to the scheduled
tribe who got the largest number of
votes among the candidates belonging
to his community. I cannot see there-
fore that in any vital respect the
position as it will be under the Bill
before us will be different from what
it is at the present time. Sir, if we
desire to give representation to a
community let us make it real. Let
us see that the members of that com-
munity are not put to inordinate
trouble and expense in order to get
elected.

Now, I would like to say a word
about a remark made by Shri Bhupesh
Gupta that the Election Commission
should be advised by a committee in
connection with the delimitation of
constituencies. It is for the Election
Commission to appoint g Delimitation
Commission as it has done in the past.
No one in the past ever questioned
the integrity of the Delimitation Com-
missions appointed by the Election
Commission though it did not have
the benefit of an advisory committee
to tell it what considerations it should
bear in mind in delimiting the consti-
tuencies. I see no reason therefore
why any advisory committee should
be created to advise the Election
Commission in regard to the manner
in which the constituencies should
be delimited, If there are, to
use the words of Shri Bhupesh Gupta,
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political implications in that sugges-
tion, then I think that that is a very
potent reason for not accepting it.

It has been said, Sir, in the Bill
that the reserved constituencies should
be created in those areas where the
people belonging to the scheduled
communities are most concentrated.
An hon, Member here has proposed
that this provision should be deleted.
In other words, he seems to desire
that a constituency, say, for the sche-
duled castes, may be created in an
area where there is a very small
population of the people belonging to
the scheduled castes.

Dr. W S. BARLINGAY (Maha-
rashtra): Not necessarily.
Sur1 JASPAT ROY KAPOOR

(Uttar Pradesh): Quite so.

Dr. H. N. KUNZRU: But that may
be done; it is possible. But why
should that be possible even now?

Sur1 JASPAT ROY KAPOOR: In
fact that is the object behind my
amendment.

Dr. W. S. BARLINGAY: After all
there is such a thing as commonsense,

Dr. H. N KUNZRU: Yes, Sir. What
is done now? Two-member consti-
tuencies are created only in those

areas where the population either of
the scheduled tribes or of the sche-
duled castes is most concentrated.
Why should that principle be depart-
ed from?

Dr. W. S. BARLINGAY: What is
there to say that that principle will
be departed from if the provision is
not there?

Dr. H. N. KUNZRU: Why should
any Member want to delete the pro-
vision the object of which is to ensure
that  single-member  constituencies,
with reserved seats. . .

Dr. W. S. BARLINGAY: Because it
is redundant.

Dr. H. N. KUNZRU. ... will be
created only in those areas . . .

Dr. W. S. BARLINGAY: It is not
necessary.
Dr. H. N. KUNZRU: . where

the population of the communities.
for whom the reservation is intended
is most concentrated? Sir, look at it
rrom any angle you like. I can only
regard the opposition to this Bill as.
based on entirely mistaken ideas and
mistaken apprehensions of what might -

occur in the future. The Bill in
principle, as I have said, will have the
same effect as the present two-

member constituencies but it will be
giving an advantage to the scheduled
castes and the scheduled tribes and
even to members belonging to the
general community. It will make it
possible for candidates of all com-
munities to approach the voters more
easily and to keep the expenses
within bounds. For these reasons, I
support this Bill and I hope that it
will be accepted by the House.

Surt P. N. SAPRU (Uttar Pra-
desh): Mr. Deputy Chairman, a
silent vote on this Bill is not possible.
When this Bill was presented in the
other House, I had a divided mind, I

confess, in regard to it. I was
inclined initially to think that a
double-member constituency system

would better serve the interests of
the country. On reflection, however,
I had to change my view and I do
not mind saying so. The problem of
Scheduled Castes is a vital problem.
It 1s a matter of shame for the Indian
people that their condition is as bad
as it is today. For centuries, as my
friend, Mr. Bhupesh Gupta, pointed
out, we have been oppressing these
classes. Sometimes we resent the
tone in which they talk about us.
But if we had a little capacity to
enter into. the feelings of other people,
we would not resent what they have
been saying. We would bring to
bear upon our, work a more balanced
mind. There is a history about this
reservation—we all know that—of
seats for the Scheduled Castes. Mr.
Ramsay MacDonald’s comnmanal
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award had reserved seats for them in |
separate electorates under the Act of
1935. Mahatma Gandhi wanted the ‘
Scheduled Castes to be emotionally I
integrated with the Indian communi-

ty. He fasted and at the time of the }
Poona Pact a settlement was arrived |
at and the Scheduled Castes were
given representation in excess of what
had been conceded to them under the
special electorate system devised by
Mr. Ramsay MacDonald. At the same
time, the effective electorate wag to
be 3 joint electorate. We had this
background when the Constitution
was drawn up and we also were
aware of the fact that the Scheduled
Castes and Scheduled Tribes were a
backward community. They needed
help and they needed protection. And,
therefore, we came to the conclusion
that protection should be provided
for them for a period of ten years.
Then, we had hoped that the pro-
" gresy would be rapid. It was not as
rapid as we had thought it would be.
Therefore, after ten years when the
question for review came, we came
to the conclusion that the period

should be extendeq by another ten
years
Now, Sir, if you are going to

provide special representation for any
particular community, then it should
be a representation which could be
appreciated by that community. It
should be a representation which can
appeal to the intelligence of that
community. It should be a represen-
tation which will enable real
men of talent in that community
to emerge as its leaders. I am, there-
fore, of the view that this system of
separate constituencies is, in all the
circumstances which exist in this
country, a desirable system. It will
enable Scheduled Caste candidates,
helped by political parties, to stand
on their own legs. The Scheduled
Caste candidate will not just be an

annexe of the caste candidate. He
will have to canvass on his own. He
will approach voters himself. He

will develop initiative and independ-
ence and in all this he will be or he
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ought to be helped by political parties
to do so. I think the system of

separate seats, single-member consti-
tuencies, is therefore desirable, It
has been said and it was forcetully
said by Mr. Santhanam that this is
contrary to democracy. Well, Mr.
Santhanam, I find, the other day said
something which I thought was most
contrary to parliamentary democracy.
I read an article of his or an inter-
view of his in some paper, where he
had argued that under our system
the President was all-powerful.

Surt K. SANTHANAM: May I
inform him that he is altogether mis-
informed and he is going on the basis
of very sketchy reports. What I said
was this. Politically he is a figure-
head, while under a technical, Iegal
interpretation he is omnipotent.

Mr. DEPUTY CHAIRMAN: Any-
way, we are not concerned with it
now.

Sur1 P. N. SAPRU: 1 am not going
to argue the question, but I can say
this with confidence that those two
words ‘aid’ and ‘advise’ can have only
one meaning and that they mean
guided. The Privy Council only
advises the Crown. Is it suggested
by any person of sanity that the
Crown can disregard the advice
given by the Privy Council?

Sur1 K. SANTHANAM: My point
was that if the Crown disregarded it,
there was no judicial remedy.

Mr. DEPUTY CHAIRMAN: Order,
order.

Surr K. SANTHANAM: I am sorry
1 can only say that he is misguiding
by bringing in wrong quotations.

(Interruptions)

Surt P. N. SAPRU: Democracy is
a very, very difficult concept.

Mr. DEPUTY CHAIRMAN: We are
not concerned with it now, Mr. Sapru.
We are concerned only with the Bill
before us,
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Sur1 P. N. SAPRU: Democracy is a
very, very difficult concept and I see
no antithesis between democracy and
this Bill. What we have suggested in
this Bill is that there will be certain
constituencies reserved for certain
seats. I hope that these constituencies
will be changing constituencies
though I should not like any hardship
in doing so to be placed upon the
Scheduled Castes.

I want to make one more remark
and that is, it is important that sub-
clause (b) of clause 3 should remain
as it is. If you want to give repre-
sentation to the Scheduled Castes,
give them in constituencies where
they are in an effective position to
influence the course of their election.
Let there be no humbug about this
matter.

Finally, I would like the Minister
to make it clear that so far as this
Government is concerned—because
we cannot bind the successor Govern-
ment and no Government cap bing its
successors—it is committed to the
view that this system of reservation
shall disappear at the end of the
prescribed period. Thank you very

much, R £
Surr V. C. KESAVA RAO (Andhra

Pradesh): Mr. Deputy Chairman, I
rise to oppose the Bill before the
House. This Bill is the outcome of

the defeat of some general candidates
during the last two elections. Sir,
even at the time of the Constituent
Assembly when these Articles relat-
ing to reservation had been drafted
this was kept in mind and it was said
that there would be a possibility of a
Scheduled Caste member being elected
to the general seat 1f he got more
votes than the general candidate. But
later on times have changed, and the
candidates who are a little selfish
have thought of this and they do not
want to give a second seat to the
Scheduled Castes. So, the question
was raised in many courts. This diffi-
culty would have been avoided if a
little amendment was brought to the
effect that in the double-member con-
stituency the candidate who gets more

votes among the Scheduled Castes
will be elected for the reserved seat
and the candidate who gets more votes
from among the general candidates
will be elected for the general seat.
Instead of that we are bringing a Bill
to destroy the unity of the nation.

Sir, some Members have argued that
the double-member constituency is
too big and unwieldy and that the
candidate has to spend a lot of money.
Sir, we are not new to the joint family
system. The double-member consti-
tuencies have worked just like a joint
family system. The members of the
Scheduled Castes come under the
Hindu fold. Keeping this in view
Mahatma Gandhi fought during a part
of his precious life to bring the Sche-
duled Castes, those untouchables, into
the Hindu fold, and he went on a
fast and he succeeded. In this con-
nection we cannot forget mentioning
the Poona Pact and the Ramsay Mac-
Donald Award and also the fact that
the Scheduled Caste leaders who had
opposed Gandhiji during those times
had failed. Finally Gandhiji won his
point and then it was followed up.
Even at the time of drafting these
Articles the authors of the Constitu-
tion kept this in mind, and they laid
down that the Scheduled Castes should
be carried along with the Hindus,
that they should be carried with the
general candidates. Now this ques-
tion of separating or bifurcating the
double-member constituencies is a
dangerous move. I think it will dis-
integrate the nation. It will bring
disunity to the nation.

Surr B. D. KHOBARAGADE: How?

Surr V. C. KESAVA RAO: I am
telling you that it will bring disunity
to the nation, and I think in my
opinion this is a dangerous move. Sir,
the Congress has been doing a lot,
the ruling party has been doing a lot
to the Scheduled Castes and Tribes.
I do not agree with my friend, Mr.
Bhupesh Gupla, who went to the
extent of saying that these Castes
have been neglected. What happened
in Ramnad riots when Government
went to the extent of saving the Sche-
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duled Caste cultivators? The Com-
munists tabled a motion against the
State Government saying that the
Government was not doing it. Sir,
in my own area recently we got some
land for the landless Harijans. There
also the Communist leaders came out
and they got it cancelled because the
land was not given to the Scheduled
Castes who were Communists. Sir,
in this way they have been canvas-
sing. There are instances where a
Communist M.L.A. has refused to
allow a Scheduled Caste M.L.A. to sit
side by side with him on a charpay.
I can gquote many instances when a
Harijan M.L.A. was called by a Com-
munist M.L.A. and before the Harijan
M.L.A. came, the chairs and charpoys
were taken inside and only a mat was
kept for the Harijan M.L.A. to sit.
They come here and say that the Gov-
ernment is not doing anything, that
the Congress is not doing anything.
I am asking these Communi=ts what
they are doing for the social and
educational uplift of the Scheduled
Castes. Have they ever given one
general seat to them? Our Congress
Party has given many general seats
to the Scheduled Castes.

Surt B. D. KHOBARAGADE: How
many?

Surt V. C. KESAVA RAO: I can
tell you that there are so many seats
given to the Scheduled Castes.

Suarr K. L. NARASIMHAM (Andhra
Pradesh): Quote one case in Andhra
Pradesh.

Surr V. C. KESAVA RAO: I am
asking the opposition Parties how
many seats they have offered to the
Scheduled Castes.

Surt B. D. KHOBARAGADE: On
a point of information, will the hon.
Member give us information as to
how many members of the Scheduled
Castes have been elected to the Lok
Sabha from general constituencies on
Congress ticket?
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Surr V. C. KESAVA RAO: You
come to the lobby, and I will tell you.
There are many such Members in the
Lok Sabha even now. If the hon.
Member does not know, he can meet
me in the lobby and I will tell him.

AN Hon. MEMBER: He is new to
Parliament.

SHrr V. C. KESAVA RAOQO: There
is another thing as regards the single.
member constituencies. As far as I
know, though the position of the Sche-
duled Castes has improved a little, they
have not come up to such a level that
they can contest seats independently.
I will tell you why. If a seat is sepa-
rated for the Scheduled Castes, the
Caste Hindu will have more votes in
that constituency. It is not the Sche.
duled Castes alone who vote for the
Scheduled Caste candidate. Then the
feeling will be that the Caste Hindus
neglect the Scheduled Caste candidate
as they have not got a seat for them-
selves and as they have not got their
own candidate there. So, this fear is
there. If the Caste Hindu voters think
like that, then it will happen as it
happened in 1937 and 1946. You
remember, Sir, that during those years
there was a panel of candidates.

I have already said that these
opposition Parties have been cheating
the Scheduled Castes, have been
deluding them, have been telling them
that they are doing this and that for
them. They get their votes by cheat-
ing these lower castes. In the pre-
liminary election it was a fact that
the opposition candidates got more
votes. I think if that happens in a
single-member constituency, then it
will be a danger to the nation. Then
it will be separate electorate. I appeal
on the floor of this House that it this
Bill is passed and if single-member
constituencies are established, the
Caste Hindu voters must take more
interest than the Scheduled Caste
voters. Financially I know that
Scheduled Caste candidates are not
up to the level. Now we have fixed
about Rs. 10,000 or Rs. 25,000 limit
for Assembly and Parliamentary
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constituencies, Which candidate belong-
ing to the Scheduled Caste will come
forward with so much money? It is
the criterion of money that makes a
man succeed. I am afraid that none
of the Scheduled Caste candidates,
even though he may be here in
Parliament for ten years, will be able
to spend Rs. 10,000 or Rs. 12,000 or
more to get elected to Parliament..So
the economic question is there. In
the double-member constituencies of
course candidates who are contesting
general seats may be a little rich and
may carry the Scheduled Caste candi-
dates along with them, and in such
cases it may not be a big burden on
the general candidates and it is more
helpful to the Scheduled Caste candi-
dates.

Sir, I said earlier that Mahatma
Gandhi fought for the Scheduled
Castes. Now I am afraid that this
move may be un-Gandhian. Gandhiji
fought for the Scheduled Castes. He
spent part of his life for the uplift
of the Scheduled Castes. He wanted
that these Scheduled Castes should be
uplifted socially and economically.
I feel that we are not wiser enough
to accept this against the wishes of
Gandhiji. What Gandhiji fought for
during those days, we are now oppos-
ing. What he was for, we are against.
I request in this respect that the
leaders of the nation should consider
once again the matter and see that
the principles for which Gandhiji stood
.must be respected and the Scheduled
Castes are carried along with the
caste Hindus.

Another point which I want to make
is that this bifurcation is almost an
un-Hindu and unnational policy. The
Hindu fold and the Hindus have failed
to bring the Scheduled Castes to their
level because they are afraid of them
and therefore they are separating
them. Now they are bifurcating the
double-member constituencies only
because they want that they must go
away from the Hindu fold. That should
not be the case. Hindus must be
more careful to see that these Sche-

duled Castes who are also Hindus are
carried along with them, that they
should be given equal status and see
that they come up both economically
and socially.

Sir, we are all against reservatioh.
Sven at the time of drafting the Con-
stitution, our leader, Panditji, was
against this reservation. Really, this
reservation is a disease in the com-
munity. Still we have agreed to that
only for a limited period to help the
Scheduled Castes and the Scheduled
Tribes. When we agreed to it, we
agreed that the reservation should end
in 1960. But again we have extended
the period till 1970. So, this disease
is extended up to 1970 and in 1970,
these people may come out and say
that they must have separate electo-
rates or separate constituencies again.
Now our Prime Minister has said that
there must be a full-stop to it in
1970.

[TEHE VIcE-CHAIRMAN (SHRI Rourr M.
Dave) in the Chair]

He said the same thing in 1948 and
1949. But my fear is that he cannot
go against the feeling of the people
who were enjoying these reservations
all these years. What I feel is that
instead of bringing forward this Bill
for bifurcating these double-member
constituencies, they should have said
that they are abolishing the reserva-
tions. That would have savedq the
country from disintegration and dis-
unity. If we are to keep in mind the
unity of the nation and the unity of
all castes, we must see that these
reservationg go and the double-
member constituencies shoulg be there
only on the condition that they will
continue for some time only to bring
the Scheduled Castes to the level of
the caste Hindus.

About delimitation some Members
have suggested that the seat must be
rotated in the district. I oppose it
because the principle is that the
majority of the Scheduled Caste voters
must be given a chance to have the
seat and therefore the point put forth
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by some Members that it should rotate
in different places is not sound and I
oppose it.

I oppose this Bill and I again
request the Minister to reconsider the
measure and save the country from
disunity and disintegration.

Surr T. S. PATTABIRAMAN
{Madras): Mr, Vice-Chairman, after
hearing the speeches of my esteemed
colleagues, Mr. Santhanam and
Mr. Kesava Rao, I do not think the
Peputy Minister in charge of the Bill
will have any case for pursuing the
Bill. T know his difficulty but still,
‘e can do a great service to the coun-
try and to this House if he can at
least convey the feelings of this House
1n this respect to the Government.

Surr P. N. RAJABHOJ (Maha-
rtashtra): People from the South are
Wpposing.

SHr1 T. S. PATTABIRAMAN: There
is no question of South or North in
this respect. You are also from the
south of India, from Bombay.

Sir, we are not opposed to this Bill
‘but it the Government had come for-
‘ward with a statement of the com-
pelling reasons that prompted them
to bring forward this Bill, we would
have been convinced. We have not
heard of any convincing argument as
1o the necessity and urgency of this
Bill. There was the Delimitation
‘Commission according to the census
of 1951, The 1961 census is going on
and according to _the Constitution, a
Delimitation Commission will have to
be set up on the basis of the 1961
census,

Surr K. SANTHANAM: This has
been going on since 1935; for twenty-
five years there has been this reser-
vation in double-member constituen.
cies.

Surr T. S. PATTABIRAMAN: So,
nothing would have been lost if they
had waited for two or three years
more, until the next general elections
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were over. What is the urgency for
it? Now you have brought forward
a Bill anq want the bifurcation of
seats. I can know the feelings of my
own people from the South as Mr.
Rajabhoj put it. They have not asked
for it  Primarily, my fundamental
objection to the whole Bill is that
though it is not a Constitution
(Amendment) Bill, it vitally affects
the Constitution and the constitutional
position of the Scheduled Castes and
the Scheduled Tribes in this country
and their voting. Particularly, I feel
that the State Legislatures must have
been consulted before the Bill was
brought before the House. The State
Governments should have been given
an opportunity to discuss the draft
Bill and place it before their Legis-
latures and their views should have
been ascertained. If that had been
done, I am sure the Bill would not
have had the majority of the States
behind it. Why I, from the Rajya
Sabha, am very keen that the States
should have been consulted is that we
represent the States and are elected
by the State Legislatures. The mem-
bers of the State Legislatures are
vitally affected by this decision of
Parliament and they have a grouse—
it has been conveyed to me—that they
have not had a say in the matter and
without consulting the Legislative
Assemblies, a measure is brought
before Parliament and is imposed on
them. Theirs’ is a valid reason, and I
request the hon. Minister to consider
the matter again.

I lend my full support to the
amendment that has been tabled by
my esteemed colleague, Mr. Santha-
nam. It is not a strange amendment
or g very inopportune amendment
and it will not go against the Consti-
tution if Mr. Santhanam’s amendment
is accepted and is given effect to. I
understand that in the United States,
each State has its own election laws
and they can have their elections in
any manner they like. Only a policy
or a fundamental principle is laid
down as to how the election should
be conducted, who should be the voter
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and how the constituencies should be

delimited. These are matters con-
cerning the State. Sir, Gujarat is
exempted. When  you exempt
Gujarat, why not exempt Madras,

Andhra Pradesh or whichever State
is willing to be exempted? The
States are autonomous and under the
federal Constitution, why don’'t you
give them the right to decide as to
how they should elect members to
their Legislatures? You can have this
rule for Parliament if you want,
Parliament can have single-member
constituencies. But if the States want
that they will have double-member
constituencies, what is your objection
to that? Why do you stand in their
way? So, if the Bill cannot be re-
considered at this stage or the imple-
mentation of the Act cannot be post-
poned till 1962 or till the next delimi-
tation takes place, at least accept the
amendment of Mr, Santhanam and

ascertain the opinion of the States
whether to heed the advice of the
Central Government or to have
double-member constituencies. That

will be the fairest thing that should
be done. The States will certainly
feel that they also have certain rights
in regard to the elections to the State
Assemblies,

So, I do not want to dilate upon the

other points. If the hon. Minister had
come out with a proposal for separate
electorates, I could not have been
surprised.  Actually, this is bringing
separate electorate by the back-door.

AN Hon. MEMBER: How?

Surr T. S. PATTABIRAMAN: I tell
you. So far, we have had Scheduled
Caste constituencies, Scheduled Tribe
constituencies. Now we will have
Harijan constituencies also. Now we
are creating one more problem, be-
cause it will be a Harijan constitu-
ency, and no other candidate, a
Muslim or a Christian or any other,
will have any chance to become a
Member and to represent that cons-

tituency. It will be a closed door
affair for the Harijans. Now there
may be 50 or 45 or 35 Harijans, and
most of them are poor, you admit.
They have nothing, And some very
smal]l person will be elected from
among them. He may not have any
pull. The general interest will not be
there. The Ministers will not respect
or will not give him credit or will not
take him into confidence. The Col-
lector and the other authorities may
no! give him sufficient status. For
all these reasons, though elected, his
constituency will be neglected.

AN Hon. MEMBER: No, no.

SHrI T. S. PATTABIRAMAN: On the
other hand if there were no bifurca-
tion, there will be two M.L.As. in a
double-member constituency, one for
the general seat and one for the re-
served seat, and the general seat
M.L.A. will take interest in the cons-
tituency ag a whole and will see that
the constituency is fully developed,
and he will always have the Harijan
ML.A. with him wherever he goes to
further the interests of the constitu-
ency. He will see, for example, that
the Collector given him due respect
as is due to an ML A, irrespective of
his economic status. But if you
make them two different single-
member constituencies, you take him
off from the other contiguous area,
which becomes a separate single-

' member constituency, and with which

he will lose all contact., He will
thus become a helpless creature be-
cause of his poor economic status.

Surt B. D. KHOBARAGADE: But
there is the question of the self-
respect of the Scheduled Caste mem-
bers. Does the hon. Member think
that the respect of the Scheduled
Caste members should depend on the
general seat candidate?

Sarr T. S. PATTABIRAMAN: The
hon, Member should not +think in
terms of sentiments only. I know i
| have my self-respect, and the iearned
' Member has, and he can insist ou his
I self-respeet. But we must be also
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practical. I want everyone to stand
on his own legs. Do you think that
the Congress M.L.As. have no self-
respect and have no regard for the
Harijan M.L.A’s. self-respect? I say
that they have but . ..

Surr B. D. KHOBARAGADE: The
hon. Member has just now said that
if a Scheduled Caste M.L.A. went o
the Deputy Commissioner or the Col-
lector, he would not be received with
respect but, on the other hand, if he
was accompanied by the general seat
M.L.A., he would receive due respect.
It means that the point of view of
the hon. Member is that for that also

the Scheduled Caste Member should |
constituency °

depend on the general
candidate,

Surr T. S. PATTABIRAMAN: No,
no; instead of one man going for a
purpose, if two men went it will have

greater effect. It all depends upon
the status of the man. Of course
among the Scheduled Caste M.L.As.

some people may be rich like my hon.
friend, but most of them have got a
poor status. They cannot go in a car
and they cannot put up a big show
and all other things, and there the
general seat candidate will make it
up. And if they will go together,
they will enjoy greater status. Now
if you leave him in the lurch, he will
drift along; there is no help for him.
Also Gandhiji’s idea was that the
caste Hindus should not leave him
alone, should not leave him to suffer.
If it was a question of enjoyment, I
do not mind his being left alone. But
here it will be a question of suffering
for him. Today in how many con-
stituencies the Scheduled Caste candi-
dates can find the necessary finance?
You know that election costs money.
He will have to have an organisation
which will finance him if he stood as
a Scheduled Caste candidate for elec-
tion. I do not like to talk about all
these things here, but coming to the
practical plane, how can the Harijan
candidate stand on his own legs now?
Nobody will come to his rescue. And
who is going to come to his rescue?
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Surt KOTA PUNNAIAH (Andhra
Pradesh): If we really were to look
to the practical side of it, these r¢-
servations should continue for another-
fifty years or hundred years.

Surr T. S. PATTABIRAMAN: The
reservation is continuing now. Let
us not have a theoretical discussion
now; it will become academic. At
present the reservation has been ex-
tended up to 1970. It is there. I am
not going into that aspect of it. It
you want to have separate electorates,
have it by all means, but these sepa-
rate Harijan constituencies will do
them no good; it will be a disservice
to them. The Harijan candidate will
have nothing to fall back upon. The
question also is that the Harijans
themselves, the Scheduled Castes
themselves, do not want these things.
Why do you force it on them? Most
of the Harijan M.L.As. do not want
them. By going against their wish,
you are doing another great dis-
service to the Harijan community. In
respect of the particular constituency
which is going to be carved out for
them now, even now the clause says
that where they are predominant,
there must be a seat for them.
Let us also take this into considera-
tion. There are sub-castes among
the Harijans, Now only, gradually,
the enmity and ill-feeling between
the sub-castes is subsiding and the
Harijang are made to learn that their
welfare as a whole is more important
than sectarian welfare, At this point.
if you say that there is a particular
constituency exclusively for them and
it is reserved for a Harijan candidate,
then there will be a contest among
the different sub-castes to secure the
seat, and only the candidate that be-
longs to the majority sub-caste in a
constituency will get elected. In the
process there will be a fight between
the different sub-castes. So you are
now encouraging sub-castes among the
Harijans, which is not good for them,
because of your gsplitting the doubie-
member constituencies.

Surr NAFISUL HASAN (Uttar Pra-
desh): Why should it be? The elec--
torate is not all Harijans.
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Surt T. §. PATTABIRAMAN: That | voive less expenditure

is all right, but we know the general
.apathy of the voters in this country.
Very rarely 45 per cent, or even 50
per cent. go to vote. From out of
that now Harijans only will go to vote
in the Harijan constituency. So what
you are doing now is to encourage
separatist tendencies, so to say sepa-
rate  elections for Harijans by
Harijans. It will come to that. So 1
honestly feel and I sincerely feel that
this is a move which
Jure the Harijan interests in the long
run and also the national
in the long run, and as such, if the
hon, Minister cannot withdraw the
Bill at this stage, at least he should
accept the amendment moved by my
learned and esteemed colleague, Mr.
:Santhanam.,

Surr R. M. HAJARNAVIS: Sir, I
promised to give some information.
I find from the Report of the Election
Commission, 1957, that my hon. friend
is right and all the 16 seats are re-
served for the Scheduled Tribes and
none for the Scheduled .Castes.

Surr B. D. KHOBARAGADE: Mr.
Vice-Chairman, Sir, I welcome this
Bill and I congratulate the hon. the
Deputy Minister for the courage he
has shown in moving for considera-
tion of this Bill, because he will be
the first man who will be affected by
the provisions of this Bill as he has
been elected from a double-member
constituency, and as his own constitu-
ency has a very large Scheduled Caste
population, he will have to seek
election, if he wants to get elected
to Lok Sabha again, from a constitu-
ency other than his home constituency,

Surr R. M. HAJARNAVIS: Why not
from a part of the same constituency?

Surr B, D. KHOBARAGADE: Be-
cause that will be reserved for
‘Scheduled Castes, I welcome this
Bil], not because, as has been suggest-
ed in the Statement of Objects and
Reasons or has been suggested by the
majority of the speakers here, a
single-member constituency would in-

will in- :

interests ~

and trouble.
Frumn that point of view if you con-
sider this Bill, in my opinion thz
Scheduled Caste people will have to
incur more expenditure because, in a
double-member constituency, as has
been stated by Mr. Santhanam, the
Scheduled Caste Member is a mere
appendage of the general candidate
and therefore the Scheduled Caste
Member need not spend a single pie
for this election purposes. (Interrup
tion.)

We are speaking about the rules
and not about the exceptions. And
therefore the general seat candidate
spends every single pie for the elec-
tion of the Scheduled Caste candidate
also. In other words, the position is
that with the expense incurred by the
general seat candidate the Scheduled
Caste or the Scheduled Tribe candi-
date gets elected.  Therefore, even
if we bifurcate the double-member
constituencies into two single-member
constituencies, it will be very difficult
for the Scheduled Caste or the Sche-
duled Tribe candidates to contest the
elections. Even to contest a single
parliameniary constituency one has to
spend at least 10 to 15 thousand
rupees—not a small sum—and the
Scheduled Caste or the Scheduled
Tribe people are in no position to
spend that much amount for election
purposes. So I do not accept this
proposition that it will result in less
expenditure for Scheduled Caste
candidate. Even then I support this
Bill, because it will give self-respect
to the Scheduled Caste and Scheduled
Tribe people. The question of spend-
ing a few thousands of rupees at the
time of elections is not so important
as compared to the problem of self-
respect. Just n.w an hon. Member
said that if a Scheduled Caste Mem-
ber had to approach the Colleclor
the Collector would not show him
due respect, and that if he wanted to
secure regard and respect from the
Collector, then he must be accom-
panied by the general seat candidate.
So that is the position. So the ques-
tion of a few thousands of rupees is
not important to us; the question of
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self-respect is far more important
us, and that is why I say . .

to

Surr T. S. PATTABIRAMAN: Even
now it is open to you to contest the
seats in double-member constituen-
rnies. You can surely do it. It does
not mean that all those people who
are contesting in the double-member
constituencies should lose their self-
respect. For that bifurcation is not
necessary.

SHrr B. D. KHOBARAGADE: [ am
coming to that point and 1 will show
how the Scheduleq Caste Member in
a double-member constituency is not
able to maintain his self-respect. As
I have already stated, in a doubie-
member constituency the reserved
seat candidate need not spend a single
pie. He need not even go out on an
election campaign. He need not
make speeches or deliver lectures to
the electorate to explain his point of
view, his policy and programme. All
that work is done by the general seat
candidate,

AN Hon. MEMBER: No, no.

Surt B. D. KHOBARAGADE: The
Scheduled Caste candidate is
given any importance. My hon.
friend had just now made a complaint.
So, if the double-member constitu-
ency is bifurcated and only one single-
member constituency is reserved, the
Scheduled Caste candidate must ad-
dress meetings, must approach the
electorate and explain his policy and
programme. He must contact the
electorate and he must approach each
and every elector, whether he is a
Muslim, a Hindu, a Christian or a
Scheduled Caste, if he wants to gef
elected to the Assembly or Parliament.

Surr JASWANT SINGH (Rajas-
than): Is he at present banned from
approaching his electors?

Surr B. D. KHOBARAGADE: He is
not banned. But if we take the prac-
tical side of this question, he need not
and he does not. That has been our
experience during the past two elec-

not.
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tions. He entirely depends on the
general seat candidate for that pur-
pose. If we want To inculcate in the
Scheduled Caste and Scheduled Tribe
member some sort of self-respect,
then single-member constituencies are
essential because then he will have to
depend on himself; he need not
depend on the general seat candidate.

Sur1 K. SANTHANAM: He will
depend on the party secretary.

Surr B. D. KHOBARAGADE: Now
he will have to approach the elec-
torate,

Secondly, he will have to give more
importance to the problems of the
people whom he represents. He will
have to take keen interest in their
problems. What happens now? £
there are any problems in the cons-
tituency, only the general seat candi-
date takes interest, the Scheduled
Caste candidate need not take any in-
terest. He does not bother about it
because he knows he has not been
elected through his’ own effort. He
has not been elected .

Some Hon. MEMBERS: Wrong.

Sgri B, D. KHOBARAGADE:...by
his own effort but because of the sup-
port that he has sought from the
general seat candidate. Therefore, it
is only the general seat candidate who
takes interest; the reserved seat candi-
date does not take any interest.

AN HoN. MEMBER: What about the
party?

~8urr B. D. KHOBARAGADE: Of
course, the party is there. If _(the
candidate, whom the electorate have
returned, does not solve their pro-
blems, what is the use of this reserva-
tion? It defeats the very purpose of
reservation. Now, why do the Sche-
duled Castes want reservation? Be-
cause they want their problems to be
solved. The reservation is given for
the sole purpose of enabling them to
elect their own candidate to the
Assembly or Parliament who would
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try to redress their grievances. But
what is the experience about those
candidates who tlaim to represent the
Scheduled Castes? They do nothing
to solve their problems. Now if there
are single-member constituencies, the
Member knows that again in the next
general elections he will have to ap-
proach these people. Therefore, he
must take note of their problems and
dificulties and try to redress their
grievances. If he wants to approach
again the electorate, he will take the
trouble to solve their problems and he
will get self-respect. If he wanis to
solve the problems of his electorate,
he will stand on his own legs and
he can be in a position to solve these
problems without the help of the
general seat candidate. He can-ap-
proach the Collector and people 1n
power and authority,

Thirdly, Sir, the Scheduled Caste
and the Scheduled Tribes Member
will then have independence of action
and independence of thought. As it
is, he is merely an appendage of the
general seat candidate. He has to toe
the line that is dictated by the general
seat candidate. He cannot dare fo
oppose him. As my hon. friend said,
even if he wants to go to the Collee-
tor, he must be accompanied by the
general seat candidate. If the Sche-
duled Caste candidate opposes the
policy of the general seat candidate,
the general seat candidate will not
accompany him to the Collector to
seek redress of his grievances.

Stn1 T. S. PATTABIRAMAN: He
will.

Surt B. D. KHOBARAGADE: He
will not.

Surt T. S. PATTABIRAMAN: You
forget that there is the party system.

Surt B. D. KHOBARAGADE: 1
know that there is the party system. I
know what the party is doing for the
benefit of tbe Scheduled Caste Mem-
bers,

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): The hon.
Member is suggesting the creation of
a State within a State. Are we going
to divide the country like this or "are
we going to unite the country? Are
we going to allow that segregation to
be perpetuated, that bifurcation to be
perpetuated? Is he not for a single,
common citizenship for the whole
country? I regret the whole attitude.

Sur1 B. D. KHOBARAGADE: That
is the fundamental question that the
hon, lady Membeyr has raised. The
question is not whether we want
single-member constituencies  or
double-member constituencies.  The
question is whether we want to conti-
nue reservation or not, and if we take
that question into consideration and
if the hon. lady Member is trying to
abolish these reservations, I will sup-
port her whole-heartedly, As a
matter of fact, our party has trieq,
and actually we have been in
a position to defeat this measure
which was brought forth in the
other House to amend the Constitu-
tion for providing continuation of re-
servation, but the Government by
adopting unscrupulous and surreptiti-
ous means was able to get this mea-
sure passed in the Lok Sabha.

Surr T. S. PATTABIRAMAN: What
is it? You can refer t{o the proceed-
ings of the Lok Sabha and see how it
was passed. Sir, my friendq makes a
very serious allegation which is very
unparliamentary. It wag passed by a
majority there.

Surt B. D. KHOBARAGADE: I

* said “surreptitious means” adopted by

the Government, not by the Lok
Sabha. The hon. Member can refer
to the proceedings of the Lok Sabha.
The proceedings are there.

Surt T. S. PATTABIRAMAN: Let
him have the bravery. Please tell it
plainly. Let the hon. Member watch
his words. He .cannot make an insi-
nuation. If he is in a minority let him
keep quiet.
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Surt B. D. KHOBARAGADE: For
amending the Constitution according
to the provision in the Constitution,
it is required that the majority of the
Members of the House should vote.
Unfortunately, on that day the majo-
rity of Members were not present in
the House and they could not vote.
That is why the voting on that issue
was postponed to the next day.

Tue VICE-CHAIRMAN (Surr RonIT
M. Dave): Let us not go into what
happened in the other House. Please
come to the Bill

Surt B. D. KHOBARAGADE: The
hon. lady Member raised this question
snd that is why regarding the conti-
nuation of reservation I am saying. . .

Tur VICE-CHAIRMAN (SHrI ROHIT
M. Dave): No, no. Please come to the
Bill.

Surr B. D. KHOBARAGADE: The
bell was rung for division. Actually
the voting was taken, but when they
found that there were not enough
Members in the House they postponed
the' voting till the next day. Can any
hon. Member here point out to me
whether in the history of any Parlia-
ment in any country voting was post-
poned till the next day after the
division bell was rung?

Tue VICE-CHAIRMAN (Surr RoHit
M. Dave): Order, order. Please con-
tinue on the Bill.

Surt B. D. KHOBARAGADE: All
right. What I stated was that Dby
abolishing the double-member consti-
tuency the Scheduled Caste member
would have the independence of
action and independence of thought.
They need not entirely depend on the
general seat candidates. They will be
able to pursue their own policy and
programme, of course, within the res-
trictions placed by the party, but they
need not necessarily be in the grips
of the general seat candidate. They
need not toe the line that is pursued
by the general seat candidate.

Sir, so far as the other
about disunity or disintegration is
concerned, which is raised by some
hon. Members—they say that if we
abolish the two-member constituencies
it would result in disunity and dis-
integration of the country—I perti-
nently asked the hon. Member who
spoke just before my predecessor as
to how the country will be disunited
and disintegrated. He said that he
would explain but wunfortunately he
could not explain. I fail to under-
stand in what way the country would
be disunited or disintegrated.

guestion

Sir, even if we have single-member
constituencies, we have adopted the
particular system of voting. It is not
a separate electorate but a joint elec-
torate system, It means that even
though a Scheduled Caste member has
to get elected from a seat which is
reserved for Scheduledq Castes, he will
have to seek the support of not only
all the Scheduled Caste people but
of all the people, Hindus, Muslims
Christians ang so on. Similarly, in a
general seat where there are mostly
caste Hindus, Muslims or others, the
general seat candidate contesting the
election has to approach the Schedule
Castes and Scheduled Tribes to secure
their support. So during the election
even if we have single-member cons-
tituencies, this contact between the
Scheduled Caste people and caste
Hindug will be there. Therefore,
there cannot be any gquestion of dis-
integration or disunity.

2 P.M,

Then I support the point of Mr.
Bhupesh Gupta that there should be
a separate Delimitation Commission.
Of course when I suggest this, I do
not cast any aspersions on the Elec-
tion Commission. 1 have great admira-
tion for the Election Commission and 1

can say from my  experience
of the last two General Elec-
tions that they have discharg-

ed their duties impartially. But as
pointed out by Mr. Gupta, the Elec-
tion Commission will be sitting in
Delhi only and the delimitation will
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be done by the subordinate officers of
the State Governmients and if this
work i; done by them, they will be
influenced by the party in power
there. 1 do not think that n such
circumstances, the delimitation of the
constituencies will  be impartial. I
have listened to the speeches of so
many Members who have  opposed
this point of view. But I fail to
understand their objection to appo'nt
a Delimitation Commission because in
the past all these constifuencies were
delimited by the Delimitation Com-
mission and if we say that the same
procedure should be adopteq in deli-
miting these constiluencies why
should there be any opposition to the
proposal? Therefore 1 would urge
on the Minister to consider this point
of view also and see that the work
of delimiting the constituencies is
done impartially by a Delimitation
Commission.

One word more and that is, that
the Constitution has been  amended
and the period of reservation has been
extended till 1970. But really if you
want that the Scheduled Castes and
Scheduled Tribes should really benefit
that they shoulq have their due share
in the body politic, of this country
then I suggest that even before 1970,
the provision for reservation must be
done away with and the reservation
should be immediately abolished.

Surr JASPAT ROQOY KAPOOR:
Mr. Vice-Chairman Sir. while
I support this measure which
I consider to be necessary
and even desirable- 1n the present
conditions and circumstances, I must
share considerably the views, feelings
and sentiments of my hon. friend, Mr.
Santhanam. To-day, as we are at this
measure, our thoughts go back to the
Constitution-making days when un-
fortunately we adopted the principle
of reservation of seats for the Sche-
duled Casteg and Scheduled  Tribes
against our better judgment, but only
under pressure, or I should rather say
in order to meet the wishes of hon.

. Christian,
. my own place, Agra, where in a cons-

Members of the Constituent Asseme
bly who belonged to the Scheduled
Castes and Scheduleq Tribes, some of
them if not all. All the other minor-
ities in the country-—the Muslims, the
Christians and the Parsees, so far as
the Parsees are concerned. they are
not only a minority community but
they are a baby community, if I could
say so—called of them, agreed at that
time to give up the claim of reserva-
tion of seats or of separate represen-
tation but it hapened that our Sche-
duled Caste friends, some of them,
thought that a gooq number of them
would not be returned unless a num-
ber of seats were reserved. Therefore
in ovder to accommodate the'r view-
point, in order to please them and 1o
meet their wishes, we had to accept
this principle of reservation. Now let
us see whether they have gained any-
thing thereby or not and whether the
other minority communities like the
Parsees and Christians have suffered
at all because of not having insisted
on reservation of seats It 1s nothing
1 ke that. During the last two General
Elections, we find that Christians
wherever they were put up ané
wherever the candidates were desir-
able ones, even in constituen-
cies where Christians were in a very
very small minority, they were a
handful in those constituencies, yet
the Christian candidates were-return-
ed. Even I can give you two instances
from my own State of Uttar Pradesh.
There is one hon Member of the Lok
Sabha, Mr. Wilson, who comes from
‘Mirzapur, which, I may remind hon.
Members, is a holy place for Hindus
and the overwhelming majority of the
voters there are orthodox and religi-
ous Hindus. Whom did they return to
the Lok Sabha? They returneq a
I can quote the instance of

tituency where there were not more
than 200 Christian voters, when there
was a Christian candidate, Mr. C.
Mahajan, who later on rose to the
position of a Member of the UPSC,
he was declared electeq against one
Hindu candidate. There were a num-
ber of other opposing candidates but
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ong of them was a very staunch
Hindu, a person who wag respected
by all sections of the people and even
by Congressmen he was respected but
then, because we appealed to the
voters that they ought to fulfil the
pledge that was given to the minori-
ties that if they do not insist on sepa-
rate representation, we shall see to it
that their claims are respected, that
they are not put to any undue hard-
ships, it was this appeal to the elec-
torate to which they responded fav-
ourably and they elected him with
an overwhelming majority, defeating
the other candidate by about 10,000
votes Take the case of Mr. Pataskar.
In the last General Elections, our
friend in the other House, Mr. Bharu-
- cha, could defeat Mr. Pataskar in
a const tuency where the number of
Parsees was probably very small. I
had occasion to go there and
werk in that  constituency for
& few days and the number
of Parsee voters could be count-
ed on fingers ends but yet Mr. Bharu-
cha could defeat Mr. Pataskar., My
point is, we should approach the elec-
torate in the correct way; they are
educated enough, though not literate;
they are politically conscious enough
to take the right view of things. 1
submit that even if the Scheduled
Castes ang Scheduled Tribes had
agreed not to insist on the reservation

of seats, we would have seen to-day '

that not only as many Members as we
find to-day here, in the Lok Sabha or
in the Legislatures, had been return-
ed but probably a larger number, be-
cause in that case it would have been
possib’e for the various political par-
ties to appeal to the electorate to send
a larger number of them In that
case the electorate would not have
confronted us with the argument that
since some seats are already reserved
for them, why neeq the non-reserved
seats also be given to the Scheduled
Caste and the Scheduled Tribe candi-
dates. But then, as it is, we have to
proceed on these lines.

1 also agree with Mr Santhanam
that it was not a very happy thing
that we agreed to continue this reser-
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i vation of seats for another 10 years

but then, that is now a matter of the
past and we have to do the best under
existing circumstances. On  this
occasion we are yield.ng, democratic
as we are, to the views and wishes of
our Scheduled Caste and Scheduled
Tribe friends. 1 do not agree with
the contention of some friends here
who have said that the Scheduled
Caste friends do not want separate or
single-member constituencies that they
want double-member constituencies.
It may be the view of a few here and
there but by and large we have as-
certained the views of the Scheduled
Caste members both in the Assem-
blies in the various places and more
particularly the representatives in the
Lok Sabha ang in the Rajya Sabha
and by and large they clearly expres-
sed the view that they would like to
have single-member constituencies and
not double-member constituencies. So
far as the Congress Party is concerned,
it is in their interest to have as large
a constituency as possible, because
being a well-organised party, they can
more easily manage a large constitu~
ency than other parties. But when we
found that other parties also wanted,
generally speaking, that there should
be single-member constituencies and
democratic as the Congress Party is,
and considerate and solicitous, as it is,
to the views and wishes of even the
opposition parties, we agreed to do
away with the double-member con-
stituency and to have only single-
member constituencies.

Sir, there is one great advantage
which will acerue by the adoption of
this measure and it is this. In a
single-member constituency  where
even the non-Scheduled Caste people
are 1 the majority, they will per-
force have to be represented by a
Scheduleg- Caste or Scheduled Tribe
person. This by itself, will have a
very healthy psychological effect on
them all. The superiority complex
from which they are suffering, the
feeling that they are superior tc the
Scheduled Caste and Scheduled Tribe
people, that superiority complex will
automatically vanish, when perforce
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they will have to get themselves re-
presented by one who belongs to a
Scheduleq Caste or a Scheduled Tribe.

There is another advantage that will
result from this measure. The first
one that I mentioned just now is very
important, and that should not be lost
sight of. But there is a second advan-
tage also which is going to accrue and
that is that the anomalies of the elec-
tion results will disappear. Do we not
know what anomalous position arise
in cases where though a  Scheduled
‘Caste candidate doeg not get either the
first place or the second place, but
only the sixth or the seventh place
in the voting, yet because he belongs
10 the Scheduied Caste, he is declared
elected and not the others. That is a
very anomalous, almost ridiculous
position which because of the removal
of the double-member constituencies
will not arise hereafter.

Dr. SarimaTt SEETA  PARMA-
NAND: Are you for the Bill? Are
you supporting the Bil] whole hearted-
1y?

Surr JASPAT ROY KAPOOR: Ex-
actly. What else am I doing?

Sir, I very much wish there were
a system of rotation of these seats.
I do hope and trust that this reserva-
tion of seats is going to be done away
with, after ten years. If, however,
this rotation of seats were adopted,
after the next elections these seats
«could be changed. But that is not a
very material point. The  material
peint is what I find in sub-clause (b)
«0f clause 3 where it has been provi-
dled:

“the seat shall be reserveq in
that single-member constituency
‘which in the opinion of the Com-
mission has the greater concentra-
‘tion of population of the scheduled
wcastes or as the case may be, of the
'scheduled tribes.”

Sir, 1 venture to submit that this
is a very dangerous provision that we
are going to incorporate in this mea-
sure. Let us be clear in our minds
as to what actually is intended to be

|

b

l

done by us. Do we intend or do we
want that there should be reservation
of seats or there should be separate
representation? Reservation of seats
is one thing. That presumes that
the Scheduled Caste candidates, a
good number of them, would not get
elected, and in order to safeguard
this thing, and in order that a goodly
number of them could be elected, we
had agreed to the principle of reser-
vation. But behind it there was
never the idea that the interests of
the Scheduled Castes and the Sche-
duled Tribes could be properly repre-
sented only by people of their own
caste or tribes. I mean, these two
are entirely different things. Nobody
conceixed or ever argued then, and I
hope nobody would argue even to-
day, that the interests of the Sche-
duled Castes and the Scheduled Tribes
can be properly represented and pro-
tected only by a member of their
own caste or tribe, That being so, 1
see no reason why there should be
this sub-clause (b) which amounts
virtually and for all practical pur-
poses to creating a separate electorate.
What is the idea behind this sub-
clause (b) of clause 3? Where there
are a large number of people belong-
ing to the Scheduled Castes or the
Scheduled Tribes, the seats should be
reserved for themi” That means that
these large number of Scheduled
Caste people should have a dominating
voice in the election of a candidate
who belongs to their own caste. I beg
of you, Mr. Vice-Chairman, and
through you the other hon. Members
of this House, to seriously consider
the implications of this provision. In
these constituencies, we are in a way
creating or rather we are in a way
drifting towards the creation of a
separate electorate, Though non-
Scheduled Caste voters also will be
there, you are going to give promi-
nence to the voting strength of the
Scheduled Caste people. You say the
Scheduled Castes people are in large
numbers there and a Scheduled Caste
candidate should be elected t{here
What will be the psychological effect
of that on the whole community? 1
teel very strongly on this, Mr. Vice-
Chairman, and so I wpuld beg of the
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House to consider every
of this provision.

implication

Moreover, Sir, is this in the interests
of the Scheduled Caste people them-
selves? Absolutely not. I say this
for two reasons. This morning my
hon. friend Dr. Kunzru asked the
question whether the idea was that
the reserved constituencies must be
fixed in places where the Scheduled
Caste people are not in goodly num-
bers, I said, yes, that is exactly my
objective, and I have tableq an
amendment with that very object in
view and I submit that if you fix re-
served seats in constituencies where
the Scheduled Caste people are not in
good number, then perforce the
Scheduled Caste candidate would be
returned there, In constituencies
where Scheduled Caste people are in
good number, there also there is the
possibility and even the probability of
a Scheduled Caste candidate being re-
turned on the general seat. There-
fore, while the reserved seat will be
filled by them, in other constituencies
also where they may be in large num-
bers, they will be able to return some
of their candidates. Even if they
are not able to return many candi-
dates, they will be able to considera-
bly influence the selection and elec-
tion of a candidate of their choice.
For these two reasons, Sir, I submit
they should delete sub-clause (b) and
also the corresponding line in clause
6 from this Bill.

One last word and I shall have
done. At the time of elections I find
a great weakness overtakes everybody
and every party and they all almost
forget the good principles that they
otherwise always advocate. Casteism,
communalism and these things come
over them and they succumb virtu-
ally to this casteism and communa-
lism, Sir, I had occasion to talk to
the late Maulana Azad once on this
subject only tyo or three months be
fore his death and I told him that
many of us were not feeling happy
that he of all people should have
selected a constituency for the Lok
Sabha where the Muslims if not in a

1059 RS—5.

majority were in very large numbers.
In 1952 his constituency was Rampur
and in 1957 his constituency was in
Punjab where a large number of
Meos live, I told him that many of
us did not feel happy with it that he
of all people should have thought
that if he did not select a constitu-
ency where there were a very large
number of Muslim voters, it might be
difficult for him. He entirely agreed
with me and said that at the time
of the next election he would not
stand from a constituency with a
large number of Muslim voters. I
say the same thing here today that
by adopting this sub-clause (b) of
clause 3 and sub-clause (¢) of clause
6 we are virtually drifting towards
creating separate constituencies and
seperate electorates, and because of
this, Sir, do we not now find that
some other minorities are also begin-
ning to talk that way and claiming
that there may be reservation of
seats? It is only the thin end of the
wedge.

Sart BHUPESH GUPTA: Will the
hon. Member tell us why they are
reviving the Muslim League after
having talked with Maulana Azad?
Let us have some information about
it.

Surt JASPAT ROY KAPOOR: I
have not been able to follow what my
hon, friend has said because both of
us are in the®same boat so far as
hearing is concerned,

With these remarks, Sir, and with
these suggestions of mine, I lend my
support to this measure and I hope
and trust that the two amendments
that I have tabléd would be accepted
by the hon. Minister though T may
not be here at the time to move them
because of my other engagement.

At AFFIAIT ATAAN  (FRIA ) -
AN ITANEA Y, § 37 4w
F( i ¥ eama AT 1 /T Ay
¥ fe wa ad wregafq ot & wigor
A Feorw AT I9 & gArfaw ag faw
TE A &Y WAy T ZNAr | awE H
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Y wAT foF 3 frdasw w7 A T T
7wt w7 & ng 7 g afqA qA
aqr & fr 7o fae 77 A & AT N
frer Tifzat ¥ ®IX AW FAT F FTR
FIraEl g2 WX OF qHT AT AN
fr f5o1 98 39 faggs A &6
fa=rT gre AT faar a9y 97 | GIF # q4
aar & WY maard § ag arq sl Ay
gf oY fr gk A A w23t F A6
fafresr & qgr a9y WX ITHT A
@Y 7% 4 AR T FAT w4 AE
fafaweet ¥ sady 713 &Y v g faras
99 g HTEREF g |

(Interruption)

qd ArgArT a7 & WA AT H
qeargsy HT A WET § | T8
A Qoo =H AAT WA §

Chief Ministers were consulted
and practically all of them ex-
cept one or two supported this

Bill. &1 &1 Ag  ¥@r WA §
o qur 7 T §, ¥ AT AT O
§ 3w AdE

gadt Ay qA g Faar ¢ (5 g
fax o) qaraq 7g a1 g @ 9 3w
faet & Gxve (afzomiaT qar |7 §
¥ s o agi man i Fawe fafesm-
farq #r qaTA WS FH FaT FTOTA |
afg gar &= 40 O I4 &F Fw
g( fom e faodam w7 fgges F1ez
qU Z3E9 H AT A WAL fRAT 1 54T
fR & s300 AW &1 I SEEr W
qg g &1 wfrxe saa  fgT 73w
9t fa & § mowr A |t 93 §
SHTEFE A7 ¥A9 FILZICHT A1 § qE
dfr Far § 7 wa gfvem e T R,
UF 934 T g, T8t W a1 IAEr
NAT qE A F AAT WIT @Y AT
RSN

You cannot choose both. They are
not both savarnas. You say majority
of voters are going to be deprived of
the right to stand but they have al-
ready lost the right even under the
double-Member constituency.

SHrr K. SANTHANAM: You are
making a mistake, 1 said, to stand
not to

Shrr DEOKINANDAN NARAYAN:
I say the same thing. If you will
hear me and if you follow me, you
will understand it I would be de-
prived as a voter from choosing a
candidate. That is what I said.

AY FFA [ ATAS TE ¢ fH W AT
Fq93E ¢ AT ww ot sy 4 1 oERY
FLT FIT F1 AT FATY AT F1H F)
FfaFTv & T8 I SA0AT | Fg a1 WA
WY oiar AY §

Szrr K. SANTHANAM: No, to stand
as a candidate. That is what I said.

S FAH AT NTAN : § 4 T
T § 1+ W7 " A mag S B
§ N FE @I AT AT FAF T
@ § % agt 7 Tk 2feam gedfiaae
T @F G FOATFET  TET ) AT
T AEAT & owEn wEfEamAas
¥ ¥ U4 g TG FT T wiAwme
qr AT AT Yo TAZT WIT q1 AT
CUEL CID
Surr K, SANTHANAM: 100 per

cent,

U ¢ oo I e SR |
say the same thing. P #2-
ZiET  § Y@ fafesmfaw wo =
FT SEIF Yoo TAT W FTAAT | 2T H Yo
4T WXL TF H oo 2HT FATE, T
A [T FT qF q § ) I F w7 A
Frorgorr wqe =% fomr @, 9t (29
F o7 q o8 sz A fewr ®, @A
7w @71 fear §, z9fAT a7 adiw

[N
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a fx e fafeomfaa &, ag a1
# 78 A9 F AAT TG FT FHAT

TEF AT W AT FY A8 A
1 I agt gfeemt &1 qere wfus §
TgT &Y Wie W | 7 duiz arafaey
T e THRRE £ wigar 930
FI &1 T UF sAEgiF ara A8 gi;
HifF T e 3w & wff fY w0 s,
R T ¥ FUsqeT e F e A
ATEIR Yo H 8 4TET 7l & |

St T Oy ;. (Y qTET &)

ST FAFAET AOUT ¢ WU o
T WY AN B AT g & ) a9 Tgt
dT FARNRE Fefadl v & 9@
g Ay, safs o ewr i A 2 ?
far avd o9 oF Frar @ET F@ § AR
9 aIg F FARHE 9T W § |

= Seq T wYT : FhAT A 3 Ay
F @ AT §

Y ITHFTEA AW . FE TG ¢
A MY gy I FT WP 2 wAw A

ghar & & 7@

o TR A HYI ¢ AT FT G
F gd A g

ot JASAIA QAW T TG FEAT
¥ 5 gfemr AR st & fod
e frogams @2 ¥ @9 SargeE
THFRRE 9 gAT, I8 T 99 § gAv
R g1 §F & A ag A A
Wi—sargee geRre a7 foee |,
C AR B C IR ARG R £
Fiedrzaudy 71X fore draT FRE-
TYUA ITHFT AT TG 91 | I%9-
A F FCN AR SATE (HENE
% frads fesm oy o

[Mr. DepuTrYy CHAIRMAN in the Chair.]

g favra szar & Ay wfed,
Faifw Ay @7 f& gart ftw great
7z faw 1 w=EE fHar § ) gAY
agt A faw » @ETme aw X 97 Ay
g 5 gt Tfama &Y T w9 e
ag faw g 1

7 wg WY F7gA aver g fm oy
F Tvfyara &7 qF @i R &Y, oy

AT g gt F N fggr A A |

gAY L ome g & 7 owm
HFAT FT FE AT & W) 4N
a5t a%F 1% faafer § 9 fFar g
STeT SaT3ee ¥y gy & avt wiuwa
foraaY A a1 qa9 SERA F
FATILATE 1 T8 Y AN T 1T & IARY
Wt forgrY  gaar e qedT §
X R Ao Wig F1 s@gE e
TN F foq s w7 9 AT Ag
qIAT & JAT AG gRM, FEANEE dEw
q 9 937 A g | §9 4% ¥ AQ
¥A9T & 1

mfe< ¥ o8 &9 79 & fa7 fax
Tr 3 | 7 gieew dFad § AR sam
W AR E | SAEE FEEICET F A
graq ug & fx ghaat &1 aga w0
A faaar § ar gfeow &fesr o
FA AT & & T4 HEAT & T qOA
#7178 #17 gie for S § wEw
#fese F $TX AR 7 g2 w97 gt
F1 GATH A &, AT FELTAAT G FX
F1, I A« e #1, a1 §F wavr 97
gfai ®7 oF Sg A | F AT
¢, forad o s 3 aard fadas /Y
TN E, TwWaT TGz wrr &
ug T ey qYET W w@r ¥ & {ww
T A< FIEEIGA § gTOF gl
ST #Y 70 wEgr F I wvAr
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W, HEU AFET R GEAN GEAET
ERIT, &aol WIZA Wieae AT ZRAY,
gaul FrEg ®7 FAU FET WA, A0
Fed F HH FIAT W0 AT 79 Q7
F WA WX AGA T IGT AT F
yAfHeTT gen | 99 39 aXE q RS-
frerra gvm, fagarg 931, @9 3 48 %8
T5i fr 39 af F T f@das w@v
# HE ArgIEwar 4% 8, T Qv 7w
g qar & Agt woar & & g
feamm Jerfer &, feqmr ST aqat
9 AL B, T qauit & S fFaar gag
T qFd § | gulad a9 F TEIC I
1 34 faar & @ At § AR fowma 5
HETAT Y ATEy 4, 98 ¥% g i a9v
7 gheaat & @i F1 L qga
FHEN JY avem & )

Mr. DEPUTY CHAIRMAN:
that will do. Mr. Jaswant Singh.

Yes,

Sur1 DEQOKINANDAN NARAYAN:
One minute more, Sir. I have only
just started.

Mr. DEPUTY CHAIRMAN: You
started at 2:28. The time is noted
here. '

Surt DEOKINANDAN NARAYAN:
But there were many interruptions.
Anyway, I shall finish within a minu-
te. -

@ g v fefrfaeas «Y &

IFF AR H FE FF GH FA ATAT

g | 92 9 |9 71 & fF eTR gawe

g groria € | 3 gua § adt

wia f5 99 g9 S| T OWT [T

£, @1 5 oo a1 FgH FY ¥4y A9-

WFN | ot § fmd 7 Amw

gt fr & grumrer +fY 37 9= & Ww

38 FEd § 5 7 grarer & o siewe

quT A F39 § W g femwena qren

TTAE §w F AW E 7 Ug

20 fF QA T TF g oA us
wFdt ¢, O A F TR @ M onaE
g1 PR F gFEie . "9 F 4@
qiTAT FT FIE AEIHAT T84T | AT
F qwie § q AT TET qATHT o7 TS
g | 5 WW I AT H AN ¢
g TFTEE € ) qF F 98 wgm fF g
THIHE HY WrEEFAT G § W FYL
MET & wisHe W At foagw
wrATEar Jg &

Surt JASWANT SINGH: Mr. De-
puty Chairman, Sir, I do not at all
feel happy with this Bill which has
come before the House. It has got,
according to me, two fundamental de-
fects. One is that it will be robbing
a large number of the citizens of
India of their chance to stand from
large tracts of the couniry for elec-~
tion to the Legislative Assemblies ag
well as to Parliament., And then it
will not in the long run help the
people whom we are supposed to help
and for whose benefit we have made
certain reservations in this Bill. Sir,
it is admitted on all hands that the
system of double-member constitu-
encies has been difficult from the
administrative point of view and also
from the point of view of expenses
which the candidates have to incur
during election. I come from a State
where these reservations are on a
very large scale and from the experi-
ence of the last two General Elections
we know that from the point of view
of expenses it had been indeed very
difficult, not so much for our Sche-
duled Caste friends but for others.

Sir, first I will come to the main
point By this are we not depriving
a large section of the people of India
of their fundamental rights? Accord-
ing to the Constitution every citizen
of India has the right to stand for
election from anv place in India and
it is advantageous for people to stand
from the places where they have been
living for a long time, where they
have rendered various services, social
and otherwise, Sir, at least it was
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difficult for me to follow the argu-
ment of Dr. Kunzru who said in his
speech that the difference in the
position as it was before and what is
going to be under this Bill was very
little. He said there was hardly any
difference. But I wish to submit that
there is going to be’a very big diff-
erence and that is this, Quite apart
from what I have already pointed cut.
that is, administrative inconvenience
and expenses, previously everybody
had the chance to stand for election
and be voted by every section of the
people. Here to give a concrete ex-
ample, let us see what the position
will be in Rajasthan. In the Rajasthan
Assembly there are 176 seats and as
many as 47 seats are reserved. That
means 30 per cent. of the seats are
reserved and a large number of peo-
ple would have no right to stand
from there. 1 would like to know
whether it is not an encroachment on
the fundamental rights of the people.

Surr R. M. HAJARNAVIS: Which
fundamental right is the hon. Mem-
ber referring to? :

Sarr JASWANT SINGH: My funda-
mental right is this. There is a con-
stituency in the place from which I
come.

Surt R. M. HAJARNAVIS: Which?

Surr JASWANT SINGH: I belong
to Bikaner and there there is a ve-
served seat, Even if it is a double-
member constituency, I had the right
to stand for election and if secured
the largest number of votes, I could
be elected. That was my right; now
has it not been taken away from me,
that right to stand from there? It is
a different matter if a  Scheduled
Caste or a Scheduled Tribe candidate
also stands; in any case my right is
there to stand for election from there,
to be voted, and even to win the seat.

Dr. SurimMat SEETA PARMA-
NAND: To that extent the same right
was denied in the double-member
constituency as you could not stand.
for the second seat reserved for ths
Scheduled Castes.

1714
SHrr JASWANT SINGH: I am afraid

my argument has not been followed
by the hon. lady Member.

Dr. SHriMATI SEETA PARMA-
NAND: I rely on the same argument.

SHRI JASWANT SINGH: At least I
had the satisfaction then. Now, if
you want to say that 100 per cent. is
as bad as 50 per cent. I do not agree.
Sir, 100 per cent. is 100 per cent. 50
per cent. ig 50 per cent.

Dr. SarimMaTt SEETA PARMA-
NAND: Sir 50 per cent. is there al-
ready even today.

Surr JASWANT SINGH: That also
I do not agree., There would be no
50 per cent, The position is this.
Out of 176 Assembly seats 47 seats
are set apart; nearly 30 per cent. of
the seats is set apart separately from
where only a particular privileged
class of people will have the right to
stand and where the intial advantage
will be for a well-organiseq party, 1
do not want to say whether it is the
Congress Party or the Communist
Party or any other party. If you will
look into the statistics of the last two
General Elections, you will find who
had the intial advantage. Similarly
there are 22 parliamentary seats in
Rajasthan of which five seats have
been reserved for the Scheduled Castes
which again comes to nearly 25 per
cent. Here also take Bikaner for
example., It is a  double-member
constituency with an area of about
23,000 sq. miles, and now it will be
split into two constituencies of some
12,000 sq. miles each. In one of those
I will not have the right to stand.
My right has been completely taken
away by this and, therefore, whether
one cares or one does not care, the
fact remains that we have been rob-
bed of this fundamental right which
was given to us by our Constitution.

Some Members, particularly Mr.
Khobaragade, who has gone now, said
that honour is much more at stake
than the spending of a few more
rupees. I do not know how honour
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or prestige is affecteq here. I per-
sonally feel now that the Harijans
will be particularly hit at and it will
be said that they are members of
reserved seats and they would be
looked down upon. They will not
have a higher position or a higher
status. In the case of double-mem-
ber comstituencies at least they were
jointly there together and they could
get votes from everybody. In the
old British days there was separate
electorate and we agitated against it
saying that it was a wrong thing.
Now, although there is no separate
electorate in practice, in principle it
remains. Now, in place of joint elec-
torate, you will have separate elec-
torate and seats reserved for them.
In the long run, would it be in the
interests of the Harijan themselves?
What will happen to them after ano-
ther ten years? Just as many of the
Members Nave stated on the floor of
the House and as my friend, Mr.
Santhanam, has alse pointed out, I
also do not attach any motives, but it
may be that this has been done for
the sake of expediency. I am not
attaching any motives, nor am 1 mak-
ing any reflection on anybody, but
it is for expediency that this decision
has been taken to have reserved seats.
Originally our Constitution provided
for this for a period of ten years, for
the protection of Harijans, who were
less developed. What happened after
ten years? It has been extended for
another ten years and what is the
guarantee that it will not again be
extended? In our democracy if one
party is permanently in power and it
igs likely to be so for some time, it
can do amything with the Constitution.
They can maké changes in the Con-
stituffon without any hitch whatscever.
Who will be there to see that this
exemption does not remain perma-
nent? What will happen to Harijans
after ten years, unless they perma-
nently get their seats reserved?
Otherwise, their position would be
the same as the privileged classes in
the past. Similarly, after another ten
vears, when there will be no reserved

sents, none of the members of the

Harijan community and the Schedul-
ed Tribes will be able to face the
people as a whole. At~the most this
could have been done that they shouia
not have any reserved seats, but by
convention they could be given seats.
In democracy convention plays a very
big part. As far as possible suitable
Harijan candidates should be put up
by different parties from different
areas. Here, in a particular place the
concentration of Harijans or Sche-
duled Castes may not be there and
they may not be in a majority. The
majority people will not have the
right to stand from that constituency,
but the minorities may have the
right under this law, to stand from
that particular constituency. So, from
every paint of view thig is a bad law
and it will have repercussions which
will in the long run have very bad
effects, and I am not at all satisfied
with it.

Then, I have great pleasure jn
agreeing with certain points which my
friend, Mr. Bhupesh Gupta, advanced
this morning in regard to the delimi-
tation of constituencies. Again, I am
one with him not to cast any reflection
on the Delimjtation Commission.
We have great fajith in them.
They have done a wonderful job. But
what is happening is that the law has
not been passed so far, It is still un-
der discussion. The President has not
given his consent to this, the prelimi-
nary work, I should say practically
the constituencies have been delimit-
ed, but political forces are at work,
and with all due respect to the Elec-
tion Commission sitting here, they will
not be able to stop the political influ-
ence which is at work, because the
whole thing has been changed. We
have got great confldence in the Com-
mission and they have done a very
good work. Unfortunately, on this
particular occasion, when such a large
number of double-member constitu-
encies are made into single-member
constituencies wholesale, there will be
very much wire-pulling by political
parties and many fhings may be done,
Therefore, on this particular occasion
the suggestion put forwagl by Mr.
Bhupesh Gupta is very pifctical and
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laudable and on this particular oc-
casion there should be a separate
agency for delimiting the constitu-
encies, so that all people will have
faith in it. Though I do agree that
safeguards have been provided in
this Bill, they do not go far enough,

Lastly, I would like to have a little
explanation from the hon. Minister, If
a double-member constituency is so
bad and it has been removed, why has
this exception been made in the case
of Gujarat? I have not been able to
follow it.

SHrr R, M, HAJARNAVIS: 1 hope
the hon, Member will again permit
me to explain. I had explained it in
my opening speech. In respect of
Gujarat, under the Bombay Reorgani-
sation Act, the seats which should
have been allotted to Gujarat on the
basis of proportional division between
Maharashtra and Gujarat were in-
creased, Therefore a wholesale deli-
mitation had to be undertaken in
Gujarat, which is being done. The
same principle is now being extend-
ed to Gujarat, namely in making de-
limitation all over the State instead
of providing for double-member cons-
tituencies, as they would have done
under original patterp they would now
provide for single-member constituen-

cies, So, the same principle applies
to Gujarat. There iz absolutely no
difference.

Surt JASWANT SINGH: If there is
no difference, then I have no objec-
tion, But from the language of cYause
3 and clause 5 what I thought was
that exception was being made in re-
gard to Gujarat. Now, if I am given
to understand that this is the legal
interpretation, I have nothing to say.
Probably I have misunderstood it. If
I am to understand that the decision
is not to be different in the case of
Gujarat vis.a-vis other States, that
they are not going to have double-
member constituencies in Gujarat and
al] will be single-member constituen-
cies. I have no objection.

Surt ROHIT M, DAVE: Clause 6 is
there.

Surt JASWANT SINGH: I was
talking only about clauses 3 and 5,
However, I may have misunderstood
it.

With these words I feel very un-
happy that this Bill is not satisfactory
from the point of view of Harijans
themselves and also from the point of
view of the fundamental rights of the
people, as a large number and a large
section of people will be deprived of

their fundamental right by not being
; allowed to stand from their constitu-
! encies,

o wewr gt gETg fed?y
Y wgrRd, wi o frae
fraferar (somew) fegax gew
F quer farad <@y AT & 9w &
&g fade sw@r § | o Avafaee
T o qE7 arfaee g ¥ a1 ok
Y QT g aar mfEaEt § Syt
AT FrAT F 39T gU EX OF A7) F
fad qg Aol av 5 9g 3@ fawr
yarfeed #7a1 | 99 faq ¥ o
§ N omam R, qEH fradr g &
I qLFTAT & T, Treat & wimg
97 =9 fawg 9T awq gy fadey a9
F S AT E I gy ord, w
91ef, 9% Y e #r A 9 T
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o W T A Fqd @ o afew
aET #r M F P faer o & s
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e o € WX ot AR §
I ag foaens £ afem g 5
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[ sfvawz avsr)
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# & Ty dFEEes ¥ owEre H S
fagdids a7 % & @ W 93T I
frerie 2 1| gfag #16r T 9T w7
ZH THRY I FEAT AT |

SHr1 GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Pradesh): Mr, De-
puty Chairman, my opinion is that
much can be said on both sides, I felt
the same thing when reading the ob-
jects and reasons of the Bill. It appears
that even the Government was luke-
warm and has brought forward this
Bill half-heartedly, The second para-
graph of the Statement of Objects
~and Reasons states:

“There has been considerable
criticism against the system of re-
servation of seats in two-member
constituencies, and the suggestion has
often been made that all the seats
reserved for the Scheduled Castes
and Tribes should be provided for in
single-member constituencies and
that there should be no two-member
constituencies at all. Members of
the Scheduled Castes and Tribes
generally favour small single-mem-
ber constituencies which involve less
expenditure and travel. Double-
member constituencies are incon-
venient and cumbersome from the
administrative point of view, It is
therefore proposed to divide every
two-member Parliamentary and
Assembly constituency”, etc.

I think also that this is not a whole-
hearted measure which is sponsored

by Government. When the
3 p.Mm. Constitution was framed, I

was there in the Constituent
Assembly and we were told that legal-
ly there could not be any reservation
In single-member constituencies and

therefore there should be double-
member constituencies and reserva-
tion was given in the double-member
constituencies. There are Members
who have felt strongly and they have
alleged that it is the fundamental
right of a citizen to stand for election
and be elected.

SHrr JASWANT SINGH: Deoes not
the Constitution provide that every
citizen of India hag the right to vote
and stand for election?

Surt GOPIKRISHNA VIJAIVAR-
GIYA: I am just quoting what you
have said that Members have said
that it is the fundamental right of the
citizen to stand for election and be
elected and therefore they think that
this Bill is a breach of that funda-
mental right. I remember that there
were some constituencies in Madhya
Bharat from where I come and those
constituencies were given to the
Scheduled Tribes. They were entirely
Bhil constituencies. There was one
such district in which there was one
general constituency. That was a
separate constituency altogether and
there were four other constituencies
for the Legislative Assembly there.
They were entirely Bhil constituencies
for the Scheduled Castes. Somehow,
the lawyers later on came to the opi-
nion that there was no infringement of
fundamental rights and they held on
to the legal aspect that there was no
infringement of the fundamental
rights if single-member constituencies
were created for reserved seats. Hav-
ing heard the opinions of Members
who hold this to be against the funda-
mental right itself, I have given
thought to it and have come to the
conclusion that I do not find any basic
objection to the principle contained in
this Bill. If our friends, the Schedul-
ed Castes and the Scheduled Tribes,
want to have some self-satisfaction,
let them have this satisfaction through
this Bill. At present, the double-mem-
ber constituencieg are very big ones.
In the double-member constituencies
for Parliament, the number of voters
is almost eight or ten lakhs and it is
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very difficult for a candidate to con-
tact all the voters. Therefore, if this
Bill comes, it will be less costly and
more manageable for the candidates
and their contact with their constitu-
ency will be much better. There were
a few general members elected from
the  double-member constituencies.
‘They also talked to me and said that
the Harijan or the Adivasi member,
the running-mate as somebody called
him, was almost a dead-weight upon
them. I think this might have been in
the matter of expenses because the
Harjjans or the Adivasiy may be
poorer, but in respect of votes, I think
they are very helpful to the general
member, and the general member is
also helpful to the Harijans and the
Adivasis. In this way, there was
nothing bad in the old arrangement.
But the question is, if almost all the
Scheduled Caste and Scheduled Tribe
members feel that they should have
singleemember constituencies, I think
there is nothing bad if we concede
that thing, and on that basis, ‘his
Bill has come before us. Affer all,
this reservation is also for ten years
only. It hag to go and it is in this
light that the Scheduled Caste and
the Scheduleq Tribe members de feel
that this reservation is going and that
some intermediate step must come
and this Bil] provides that intermediate
step. They think that these double-
member constituencies cannot last
long and, therefore, to be in  better
contact with the constituencies end to
stand on their own legs, they must
have this intermediate step.

Dr. SarmMat SEETA PARMA-
NAND: Reservation was for ten years
and it was extended. What guarantee
is there that it will not further be
extended?

SHrt GOPIKRISHNA VIJAIVAR-
GIYA: It is the Harijans and the
Adivasis themselves who think in
this direction that ultimately reserva-
tion will go and therefore they have
to stand on their own legs. I think
that there are dangers on both sides,
and this Bill is on the marginal line
So, let us pass this Bill. After all, it

|
|
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is an experiment only and it is a step
towards the entire abolition of reser-
vationg that hag to come later on and
for which our friends, the Harijans
and the Adivasis, are prepared. So,
with these views, 1 support the Bill
as an intermediate step towards the
complete abolition of the principle of
reservation. There is no doubt tihat
they will have all these experiences in
the coming two or three elections and
they will themselves know where they
are, whether they have gained some-
thing or lost something by the aboli-
tion of the old arrangement and the
coming in of the new arrangement.

Surr SATYACHARAN (Uttar Pra-
desh): May I, on a point of order,
know how does the question of the
abolition of reservation come in? This
is the question of bifurcation of
double-member constituencies and, of
course, certain constituencies will be
reserved for the Scheduled Castes and
the Scheduled Tribes. Am I to under-
stand that even the reservation of a
particular  constituency for the
Scheduleg Castes and the Scheduled
Tribes has also to be abolished?

Surr  GOPIKRISHNA VIJAIVAR-
GIYA: No. no. I do not mean that
just at the present moment. It is for
the Chair to say about the point of
order.

Mr. DEPUTY CHAIRMAN: There
is no point of order.

Surr BHUPESH GUPTA: Ti is a
point of order like a Rajah asking
in some other place.

Mr. DEPUTY CHAIRMAN: You
also ask sometimes.

Surr GOPIKRISANA VIJAIVAR-
GIYA: I was saying that ultimately,
abolition of reservation would come.
This is only an intermediate step.

About the procedure, there are a
few remarkg that I would like to make
Shri Bhupesh Gupta said that delimi-
tation should be done through a Com-
mittee, a Delimitation Committee,
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while the Bill provides that it should
be done by the Election Commission.
If his amendment is accepted, it will
cause more delay, and let us have
faith in the Election Commission.

Surt BHUPESH GUPTA: Have

faith in God.

Suri GOPIKRISHNA  VIJAIVAR-
GIYA: About the basis of bifurcation,
there is an amendment by Shri Jaspat
Roy Kapoor, That also, I think, is
unnecessary and the present arrange-
ment is good if continued.

One word more. Ultimately . our
objective is to bring emotional unity
and a greater cohesion among the citi-
zens of India. So, even though these
arrangementg are continuing and some
reservations are being kept for a few
years more, the ultimate objective is
that all the higher caste people, the
Scheduleg Castes, the Scheduled
Tribes, all have top be united as com-
mon citizens of the whole country and
only then we would have abolished
these castes and creeds, Even after
that, the poorer sections have got to
organise themselves. Let them or-
ganise themselves on a class basis, not
on a caste basis, Ang all the people
must join hands to end the caste
system which is prevalent. I hope that
at some future time there will be
more inter-caste marriages, not only
amongst the Hindus themselves, but
amongst the Hindus, Muslimg and all
other communities. This i the picture
We are aiming at and, in the meantime,
as an intermediate step, T support this
Bill.

Suarr BHUPESH GUPTA: Your Bill
is polygamous in this respect.

SHrr M. GOVINDA REDDY
(Mysore): Sir, I am going to lend
my support to this Bill. Unnecessary
issues and points of view have been
raised with regard to this Bill saying
that this is a violation of the funda-
mental rights of the citizen and that
it  would create two sorts of
citizens and all that. I do not

think that that position is correct.
Dr. Kunzru has pointed out that
in principle, this Bill does not
depart from the constitutional po-
sition or from the position prevailing
now. The right to contest an election
is not taken away. The hon. Shri Jas-
want Singh and others have made
much of it. I wonder whether their
right is taken away, I am not able
to contest in a constituency which is
reserved, but other constituencies are
open to me. So my right to contest is
not taken away. It is a mistake to
suppose that the right of a citizen to
contest in a constituency is taken
away, simply because that is a reserv-
ed constituency.

Sir, thig Bill has been brought for-
ward after working out the present
system. The present system of double
member constituencies has some dis-
advantages, some disadvantages which
go against the Scheduled class candi-
dates and which go against the gene-
ral constituency candidates also. Sir,
as has been pointed out, a double-
member constituency is unwieldy.
TFrom the point of view of expense, it
is unmanageable both to the general
constituency candidate as well as to
the reserved candidate. As many Mem-
bers who have opposed this Bill have
pointed out, a Scheduled Caste candi-
date is not in a position to meet the
large expenditure, and as campaigning
in a double-member constituency is
very expensive, they should agree that
single-member constituencies would
be more helpful to the Scheduled
Caste candidate as well as to the gene-
ra] constituency candidate. The other
difficulty is in electioneering. It means
s0 much trouble for both the candi-
dates to go round such a wide consti-
tuency than it would be to go round
a single-member constituency. The
third disadvantage is that there is an
anomaly in this position. Now there
are two candidates for a double-mem-
ber constituency and no one is res-
ponsible for the whole constituency.
Now the Scheduled Caste people
there unwittingly have come to be-
lieve that their representative is the
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only representative in that double-
member constituency and that if they
have any grievance, they should only
go to him. So also the other people
in that double-member constituency,
other than Scheduleq Caste and Sche-
duled Tribe people, believe that the
general constituency candidate ig their
only true representative and that
therefore they have nothing to expect
from the Scheduled Caste representa-
tive in that double-member consti-
tuency and that if they have any
grievance to be redressed or attended
to, they must go to the general seat
representative, This is an anomalous
position, and therefore this anomalous
position goes if this Bill is adopted.
Now in a single-member constituency
there is an advantage to be gained,
and the advantage ig this. Whether
members of the Scheduled Castes or
members of mnon-Scheduled Castes,
they will all have to depend upon the
one and only representative there,
because there will be only one Mem-
ber in a single-member constituency.
So those who have the interests of the
‘Scheduled Casteg or Scheduled Tribes
at heart should welcome this proposal,
particularly because this promotes
emotional integration. Now, Sir, as I
pointed out, the disadvantage in a
double-member constituency is that
member: of the general classeg need
not consider the Scheduled Caste re-
presentative of that double-member
constituency as their other representa-
tive. Tt will not be so when there is
only a single-member consituency and
it is reserveq for the Scheduleq Castes
and the Scheduled Tribes, and the
non-Scheduled caste people in that
single-member constituency have wil-
ly-nilly to depend upon that repre-
sentative. He would be the only re-
presentative and, therefore, they
would come to treat him as their real
representative, That is number one.
And number two is this. The candi-
date also comes to believe that he is
not *he representative only of the
Schedueld classes but that he is the
representative of all the people in the
constituency and if he does not earn
the goodwill of the whole people, then
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he would not have the chance next
time. Therefore, Sir, this, in my opi-
nion, is a device which would promote
very fast emotional integration. All
those who have argued against this
have said ihat it would be segregating
the Scheduled classes. The results
would be contrary to segregation. The
result would conduce to fusing the
Scheduled classes and the non-Sche-
duled classes together and therefore,
Sir, it is a very handy device, a very
good device, and in time to come it
may be quite possible for people of
the reserved constituency to forget
that there were other non-Scheduled
classes in that reserved constituency
angd for people of the general consti-
tuency to forget that there were other
Scheduled classes in that general con-
stituency. So in every way, whether
from the point of view of expense or
from the point of view of trouble in
campaigning or from the point of view
of work in the constituency or from
the point of view of effecting emo-
tional integration between the Sche-
duled classes and the non-Scheduled
classes this is a very good remedy pro-
vided in this measure, and all those
people who want the differences
between the Scheduled classes and
the non-Scheduled classes to go should
welcome this measure,

The other point to which I would
refer js the amendment which relates
to the proposal for the setting up of
a Delimitation Committee. I do not
think it is necessary. Already some
friends have argueq that it would en-
tail delay. Surely it would entail de-
lay, and having in view that the elec-
tions have to take place some time in
February or March 1962, it would not
be possible for the Delimitation Com-
mittee . . .

Surr BHUPESH GUPTA: Some
people are doing in any case.

Sart M. GOVINDA REDDY: . .. to
collect the data and then examine

them and then hear all people and
then form a constituency of that sort.
On the other hand, every Member
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who has gpoken for the con-
stitution of a Delimitation
Commission  has also  express-

ed the fullest confidence in the Elec-
tion Commission. Seo, Sir, the Elec-
tion Commission, which enjoys the
confidence of the whole couniry, is an
authority which can well decide this
question. After all, Sir, thig cannot be
arbitrarily decided. Now they have
to evolve some formula for deciding
this question and thai has been done
in the Bill. In dividing a double-
member constituency the formula na-
turally would be the incidence of the
Scheduled Caste population or the
Scheduled Tribe population in that
area, So they cannot arbitrarily say
that ten villages will go to that side
and ten villages will come to this side.
They will have to abide by this prin-
ciple, of the incidence of the Sche-
duled Caste population or the Sche-
duled Tribe population, in coming to
a conclusion. Even_if a Delimitation
Committee is to be constituted, it will
have to adopt the same principle. So,
in order {o avoid delay, if the Elec-
tion Commission works on the same
principle and divides the double-mem-
ber constituencies, there should be no
objection. So I do not think there is
any force in the objections raised by
some of the hon. Members against this
Bill. As Pandit Kunzru said, this
arrangement of single-member consti-
tuencies should have been made right
at the start. But after the experience
of the working of the double-member
constituencies it is coming now, It is
not too late. I thiik, Sir it will pro-
mote the well-being of 3gll classes. I
do not believe there is any ground for
the fears which my hon. friend,
Mr. Senthanam expressed, namely,
that the Scheduled classes will come
to be perpetually treated as Scheduled
classos, or the fear that my friend,
Mr, Pattabiraman expressed, pnamely,
that the reserved constituencies will
come {0 be treated as Harijan consti-
tuencies for ever, There is no such fear
whatever, I think the Scheduled
Castes and the Scheduled Tribes are
coming into their own and I hope

they wil] stand on their own legs and
they will have confidence in them-
selves and in others, and the system
will work only if they had an interest
in and had the goodwill of the non-
Schedulzd classes in that constituency.
This Bill will promote the interests of
all, and it is the good of both classes
that this Bill aims at and which this
Bill, I have no doubt, will certainly
achieve. J

Thank you.
Dr. SerimMaTi SEETA PARMA-
NAND: Mr, Deputy Chairman, Sir,

speaking fcr myself I do not feel at
all happy about this Bill, and I wili at
once proceed to mention some of the
reasons.

The very fact that the Congress
Party itself was hesitating for a long
time over thig Bill shows, and also the
controversy that has raged round this
Bill shows that there are many fea-
tures about this Bill which are not ex-
actly conducive to bringing about
emotional unity in the country or
emotional integration in the country.

!

Sir, it was mentioneq that Gandhiji’s
name was brought in in connection
with the debate on this Bill. I think
there is nothing wrong in bringing in
Gandhiji's name in this context, be-
cause it wag Gandhiji who stood
against any reservation of seats being
made, and following hig advice 1
would at once mention here that
women never asked for reservation of
seats though they are half the popu-
lation of the country. There is nothing,
Sir, to smile about the mention of the
word ‘women’ because whenever any-
thing that has been dome creditably is
pointed out, there should be some ad-
miration for the point. My point is
this. When Gandhiji saigd that there
should be no reservation, he was sure
that ultimately it brought about a
feeling of weakness, a feeling of walk-
ing on crutches as it were and also a
separatist tendency.

I remember very well when the
States Reorganisation Bil] was intro-
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duced, some of us talked of fissiparous
tendencies being created in the coun-
iry. Quite a few of us mentioned
that. Of course, the Bill was passed
and we are seeing what is happening
today. I myself have the same mis-
givings about this Bill. When Gandhi-
ji mentioned that there should be a
common electorate, the point was
that even if a Harijan stood, al] people
would vote for him. Though ultimate-
ly he agreed to reserved seats, I do
not think he would have agreed to
reserved seats in certain fixed area
where there was a majority of these
people. It again points to a vicious
principle, namely, that only a person
of a certain community can represent
those people. We as citizens of a
country should learn to have confi-
dence in anybody standing from any-
where in India. If it comes to the
merit of the person, people should
not think that he must belong to a
particular community. Therefore, Sir,
we are going away from that principle.

Sir, I think there is a lot of point
in what Mr. Santhanam pointed ouf.
I do not know why it is not being
understood. Mr. Jaswant Singh point-
ed out the same thing and ultimately
he admitted that at least 50 per cent.
of it was now being achieved. The
point is this. The present dual-mem-
ber constituency position allows a
Scheduled Caste person, who contests,
to get votes from the whole area. Now
you are changing the constituency
with a view to having an area where
there are a larger number of Sche-

duled Caste people. What Mr. Jaswant |

Singh pointed out was that by not
allowing a person to stand from that
area, you are not allowing any non-
Scheduled Caste person to claim the
votes of the people from that area.
Therefore, to a certain extent you
restrict his right. It is not a Consti-
tutional right, it is not a fundamental
principle, but it is restricting his legal
right to vote, and as a corollary to the
legal right to vote there is the right
to stand for election. Therefore. in
not allowing a non-Scheduled Caste
person to stand from that area you
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restrict that person’s right and other
non-Scheduled Caste persons’ right to
stand from any particular area. It is
a reflected implication of the funda-
mental right, freedom to move and s0
on.

Sir, the rights allowed to Indians
are available to them throughout the
éountry. I do not want to dwell on
that point very much more. I, there-
fore, feel that in accepting this Bill,
we will be letting loose a hornet’s
nest. We know very well what has
happened after the States’ reorganisa-
tion. We know how certain parts of
the country, of the States even today
are wanting to be separated from the
States, for example, for the formation
of Vidarbha and Punjabi-speaking
States and so on. Sir, the people
would not be anxious not to be united
but ultimately a few interested
leaders make use of these opportu-
nities. Therefore, I feel that once this
separatist consciousness is aroused, 1
have a fear that some interested people
may make use of this and ultimately
say that there should be a separate
State for these people. It may come
to that. I hope it does not. But it
is desirable to be awake to the pos-
sibilities. The reservation of seats was
originally for ten years only. And
people were unwilling to give up the
reservation. Now once they learn to
walk on cruiches, they may feel, after
a further period of ten years that it
is a better state of affairs. It depends
on us, the majority, how we give
them opportunities and help them. I
feel, therefore, this Bill is a novel
method of finding an easy solution of
the present problem in a way this is
shirking the real issue of creating
contentment through welfare of these
people.

Sir, much has been said about the
backwardness and economic reason
on the grounds of which this Bill
should be passed. I would like the
Law Minister to think, and I would
like him to answer this point in parti-
cular, namely, why we should not
have an Election Tax. In that way

| we would have been able to know
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the number of recognised parties, six,
five or four, and they could decide
how much money should be given to
each party. Then all this present
excuse of the economic need to help
the backward Harijans, which neces-
sitated this Bill, would not be there.
I feel that would have been a very
welcome measure and a progressive
measure, There are people in America,
there are people in some western
countries who have made this sugges-
tion, but only because these things are
not there in the West we need not lag
behind. We should be able, when the
time comes, to spend money, large
amounts to make the people free
even of the so-called capitalists or
other vested interests or of our
Communist friends, free of the funds
that thev get from foreign countries
for their elections. It would have
been better if we had an Election Tax
and money given to candidates from
that.

Surr BHUPESH GUPTA: What is
the lady Member saying?

SHrr A. K. SEN: She is relating the
facts.

Dr. SnrimaTt SEETA PARMA-
NAND: 1 am just giving expression , ..

Surt BHUPESH GUPTA: Have you
heard that?

Dr. Suarmmatt SEETA PARMA-
NAND: . to the opinion which
has been expressed hundred times
outside. It is not my personal opinion.

Surr BHUPESH GUPTA: 1 never
thought that the ladv Member would
utter such falsehoods.

Dr. Snrmvatr SEETA PARMA-
NAND: When I said that the candi-
dates were supposed to be under the
influence of capitalists, the hon. Mem-
ber did not have anything to say
because it suited him,

Sart BHUPESH GUPTA: Capitalists
vou look atter.

Dr. SurmmaTt SEETA ‘PARMA-
NAND: Now, about the plea of econo-
mic backwardness, women constitute
half the population of the country.
From amongst them candidates stand
for election. They are economically
backward. I would, therefore, ask
you, Sir, to do something for them.
We know very well that a large num-
ber of women not only for the Assem-
bly and Parliament elections but even
in elections to local bodies are not
able to stand because they just cannot
afford.

Surr BHUPESH GUPTA: We shall
make you a Governor. Please do not
tell us that.

Dr. SsriMaTi SEETA PARMA-
NAND: 1 would say, Sir, if this eco-
nomic backwardness was to be taken
into consideration, then some consti-
tuencies ought to have been put
apart for women. Then I could have
understood your plea. Women are
Harijans and they are always classed
with the lowest class of society in all
old literature.

o g JaET T TT HUAT: AT |
feaay AUT AT, T Sff WAy
7éfa

Mr. DEPUTY CHAIRMAN: Youcan
bring forward a separate Bill for that.

Dr. Smrimart SEETA PARMA-
NAND: Harijans and women are
equally dependent. You know Rama-
yana which classess!:g—, TFIT, 97, e
together. Therefore, I was unhappy
with this Bill which has been brought
forward because ] feel it is going to
sow seeds of possible problems which
would be very difficult to solve after
ten years.

Surr BHUPESH GUPTA: 1 draw
your attention to the remarks of the
hon. lady Member. That point has to
be cleared. The hon. lady Member
has sajd that the Communist Party
gets money from outside. Either she
should prove it or she should with-
draw it. You kindly have it expunged.
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Surt SHEEL BHADRA YAJEE: It
is a fact that they are getting money
from foreign countries by selling
books..

Sarr BHUPESH GUPTA: You can
say anything.

Dr. SurimaTt SEETA PARMA-
NAND: 1 would say allegedly.

Surt BHUPESH GUPTA: Such lies
are not alleged anywhere except in
certain disreputable quarters.

Sgrr N. SRI RAMA REDDY (My-
sore): Mr. Deputy Chairman, Sir, the
Bill befo-e the House is for the aboli-
tion of two-member constituencies and
for setting up single-member consti-
tuencies. In other words, the present
double-member constituencies are pro-
posed to be bifurcated as single-
member constituencies with reserva-
tion of seats or constituencies for the
Scheduled Castes and  Scheduled
T-ibes. Now, Sir, a very crucial
moment in the history of our young
democracy hag come. Wherefrom has
this reservation arisen? Is not reser-
vation repugnant to the very principle
of democracy? Still, we have recon-
ciled ou-selves to this reservation. A
reservation might be in any form,
it might be in the form of constitu-
encies, it might be for the Scheduled
Castes and Scheduled Tribes. It i3 a
fact of history that in our soclety
there are people who are called
weaker sections and thev go by the
name of Scheduled Castes and Sche-
duled Tribes. I do not know whose
fault it is but anyway in our soclety,
we find a section of people who are

said to be weak. Certainly they are
weak. Their cases deserve to be
considered and should be given top-
most priority but there is a lot of mis-
annrehension when we talk of reser-
vation of seats. Ts a single-member
of +the Harijan community or Sche-
Admed Caste going to solve the prob-
lem of the entire Havijan population?
Te 1ifting ub 5 single man into a
Memhba= of Parliament all that has to
be done for these people?

1059 RS—6.
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Self-reliance, self-respect and things
like that are talked of. How do they
come? Will they come only by mak-
ing a single man a Member of the
Assembly or Parliament? Will that
give self-respect to the entire com-
munity? On the other hand, I would
believe that self-respect. self-reliance
or self-confidence, whatever you call
it, can come more by education, more
by economic upliftment, more by
spread of culture, more by mingling
with other classes of people and these
are the measures that are called for at
present in order to uplift the weaker
sections of the people. Anyway, they
are there. Millions of rupees are
spent on the uplift of these people and
I am sure, never before in the history
of this country such a lot of good to
these people was done as is being
done within these 12 or 13 years of
our independence, I am sure, given
a little more time, all these differences
would disappear and India will
emerge as a cohesive nation but in
the meanwhile, something has to be
done and the frame~s of our Consti-
tution thought that the best way of
giving representation to the weaker
section was, consistent with our Con-
stitution, to reserve or make double-
member constituencies wera both a
general gseat and along with it a
reserved seat were provided fo~. Then
it was thought that it was the best
arrangement that could be thought of
and it was then thought that at the
end of 10 vears, this reservation would
b2 done awav with and there would
he only full-fledeed democracvy func-
tioning. Now, at the end of 10 vears.
we have come to the conclusion—I do
not know bv what stretch of imagina-
tion—that instead of these double-
member constituencies we shall have
to set up single-member constituen-
cies with veservation of ceats for the
Scheduled Castes and Scheduled
Tribes. I should think that it is a
great retrograde step that we have
taken. It is not an advance that we
are making in our democratic set-up.
I am sure that this has happened on

account of the pressure of certain
sections of the people who night and
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day harp on self-reliance, self-respect,
etc. Now let us consider it this sys-
tem that is being thought of by this
Bill is going to create any vested
interests. Let us also consider whe-
ther there will be any spirit of sepa-
ratism that will be created. Let us
also consider if a spirit of segregation
will] be created by the step that we
have taken. These are the negative
aspects of the step that we are now
proposing. If vested intevests are
going to be created, if a spirit of
separatism is going to be created in
this country, if perpetuation of segre-
gation is to take place, let us reject
this Bill here and now. We have
paid very heavy costs in the name of
reservation of seats. Our country was
divided. Had it not been for this
principle that was introduced how-
ever unwittingly, our country would
not have been divided to-day. Having
found that position, let us be careful
of what we do now. Now who in this
world will give up an advantage
gained, whether rightfully or wrong-
fully gained? We have seen it in the
nature of man not to give up a right
that he hags earned. On the other
hand, he wants to pe-petuate it. Then,
as the lady Member said, who knows
what will happen after 10 years? Of
course now there are big professions
that after the end of 10 years they
are going to do away with the single-
member constituencies with reserva-
tion of seats but who can predict the
future? W1 the same Scheduled
Caste b-others not insist on their
rights to have a separate vote and a
senarate constitrenev? What guaran-
tee is there? Why do you introduce
this malaise into our svstem? So Y
would utter a very respectful, mild
warning here that what we do here
todav might do a great mischief to-
mor~ow. So what matters most is our
attitude to the weaker section of the
community. Tt has wndergone a great
deal of change. WNobodv now recog-

nises, at any rate more than 50 per

cent of the people dn not recoonice
untouchability or unseeability. They

| have disappeared and become things
of the past.

Serr P. N. RAJABHOJ: Wo.

Surr N. SRI RAMA REDDY: They
are going, disappearing’ at a very
rapid pace. We should welcome the
fo~ces and encourage the forces of
cohesion. Instead of that, we are
perpetuating the castes, maybe in this
case in the name of Scheduled Castes.
If we did that, a great harm probably
would come. Therefore I very hon-
estly, very sincerely, plead before the
Government that this step that they
are likely to take may be halted for
the present. Let us see and give time
for the feelings and prefudices to go
and we are sure to march towards a
unifled State where all distinctions of
caste, creed, class and everything will

d'sapnear before politics. Therefore.
though verv reluctantly, I would
oppose this Bill. Thank you.
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T TFAT FT N A0 doT § qraT g
o quT it Y wE ST av o a1
¥ IR GO A A7 4y Far (%
st wew Y S, eI @A
g T o1 JF ¥ A af) A wE-
g faegs T T 1 7 ITY A FIA
F1ga g f oY [ qgaT & S &Y
g AT g7 ¢ {F Fgh I Jav F7E @I
2 | TS FAA I HEGRAAT AR AT A
g g g afes & fgw
Fag it ar dgadigs &
gafan Irewiafa wgw, ¥ =way
7g X4 & 5 919 7§ 39 9@ 71 faquw
Z9E H ATAT 7 qF AR G WAL A
0 J ey 4t {5 Wt gaT 3T F weqRaan
a7 g% 3 3ufee gt £ g0
a q%F H1 gITIT FT ATIRIFAT § | SH
0T RAEY GEEGT A 3 qG FT FHIT
faar a1 ¥ gfoomt st it g a7
SER EENECIEARIGIR nECRIEC IR §
AR W FAE FIgT 4 A AT A1
w1 g fwa a1 |

Irewiata wgEg, ¥ qg A
¢ o ag N fadas 39 agw & @rar a4
& 7% gfeort & g aga &) weeaqd
¥ ) ZF A glaan A gfie § 75 fawr
TZT Y wEEAw § W FET A g arH
oY 989 g% a8 7 Wl I@ F AT AR
§ g8 Trg FEyT wgwa g 5 oy g
Y FRECICATT FT SO FA &
gefafrefer gfar grlt ok &=
Fq AT | FHY TF A0 A1 A AT
1T ag 78 § &5 9w v} wiedey-
gRiSr § X9 Fd8z FT AT TFATH
TEA FEY ITAN ] T8 €F e Y AAAL |

AN Ifeagsar A W
fe gau forg 8 fah wawr forg
HaErarsl & 99 1€ ARE ST § 6%

gt €8T Uo7 Aagrargl & @9
STaT @ 1 Tl wAw IvaT Sy
o R a7 Y ofvame saaNe
giaY & A 39y IRE e v g
afz ag ferd FFe< a9 w9 @1 AQ
fazarar & fir forgnee #ree & @i &
faer & ag wramy day gt fa g
g wfafafa sa=r &) wfafafuca 3w
o T AR WA qiE 9T AT R OET
Fifera F1T | 37 ARG F 3T AW F A@T,
qraTfoe SEFAT §27 §I9 &7 FATEAT
&G ST | wrS g wifgarEy @7
forggrasee & ot ¥ faoi § @dq
AT 7EY @ | WX 99w {79 § A=gy
FTay 27 gY AT JY I w=g A
F21 g T AR I H uF Y AT F
T &1 q FIH FE | § 59 a0 F
TVl 638 § Sy g {7 WS gy
T fat Wi FX @ & 1 Fgg v &1
WY w=f)Y a3 ¥ sraT § fF wieg &
1T & 37 fawr v sarar & savay faoy
FUR E AR MST &Y F e &9 §
SATET § ) 99 W Y S gWy 69§
SATaT weeafafad), wfagefady @i
gAgsrafafadY § | rewmfa wgey,
TEl 9 gAR A "o He" 98 @
(Interruptions) AfFa Ty TR
FY TC6 § NERIAT FT T FA ¥ A
TAFR R Ffqa ST s @rg 1 9=
AR "I3T & VI 39 q%g & faw =7
falty F37 & a1 wF 3@ g@r g
T F1 L FE & fAu o gfeom
ArZAT &1 sgrar giaar 3 & fag faw
qUE gY AT WL ST AN F faA wmi
F A6 TG 3T § 39 N B @Y
qA @I @ g1 § 1 T FER
HIT gATe g fafaeet avga giemi
HIR srfearfaat & g@t $t g7 G A7
AT AT Fiferr e @ & | 4 ag FgaT
avgar g & o= o #7 anfeEr 7 ag

Haer X faar  f 59 a@ a1 T
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[ ato ATo TTWW]

qra Zrar =rfagx A BT & w1 faiw
FRE? & ag wga agA g v @
w5 gfem arf frod st &
T AT & §1 IY AT FISE F A A
THT AT IIAT 2 | T8 FAA RIS A
afegrd g oA & AR I gAY
ALY T IJTAW T FT G T&T
foreran § 1 aga &1 G497 qt S de &
faw ==t grar & s 99 foq a3a =w
dav g4 forar saw & 1 o7 ag faw e
g1 I g1 713 way gfar ) saEr
17 FfRa T A |

A ¥, & ag Fg7 g1 g 5 gwrw
foraar #Y gl a9 TF TG FT IR
TEY & | B9 SURT WH FEAT ATED & |
T8 ¥ 3T AR gAK & fAQ g F4F
g e <19 % 98 ] 9 T fg e FRe
Fv mif 1, qranfas, giestas, Arafos
1T e safy F37 A qof &7 § Ffarw
R ST Afed | gEfaw RO @w
Nfafera affs & w71 g BF s
FEEIZTAT X T T AL fpar & 9%
Y A Agar Ifzd afew gueT 79 FTA
arfzd f smeer &z ) fagTes
FIE F HEIST GE FI& ITHT ATATCAT
gafa & S\ (Interruprions.)
gAY T ST £7 @A ARG § TR
# IF aqar I avgar g 5 owr @
afgamt & qrt § A wedf fr gd
gaar faerr =fed | ors g A
¥293 ¢ frafgard & qdr & fomd
TEGIAAT BT AT A T § 4 7
dfcr s @1 .9 F0 § W IR
fam @ 7T & 1 7 T 9 fagra 7R
FIFT BT AG AT &, THATAG T IS
Flt & AfFw ww AW oW
fer a6 7 & 1 @ A AT A
fe 5@ a@ A AT ¥ wegRadr
¥ g TG & gAY ¢ | PR TF wTAHg

#eer ¥ ug ¥y {5 g faa somsfe
ferz & faars § 1 fe 30 ag g=
g fF qarer 7 &1 o I3 3T Q@
ar ag «t SHrRfew feve & faems §
#X zdfod ag a0 § 5 Sa+t Ty
qi qT &3 g & fag zaes faanr s
=ifegd | & g W @ 3w fadas
g 99 qg HAET qTA g1 S |

i g U THE AR S A
FeTrare § gy 9t fr @ /i A qfe
# qrar =nfgd | F f o) FgAr angan
g fFogm ot & fag @ dfe gat
=1fgd 1| g7 s AT FiRErEguy
T Wy § AR fava wwEw -
TS & g7 @91 AT I8 § | FHAT
AGYST 98 gFN 6 g a9 AW § - HHq
F qganr aguT AR |49t W F g |
T® GHT S TR AFEAX IS
233w % fag @ § o 9% Tee ¥
5oz @ed <At aried | (Interruprions.)
T Aty S § wg g # gt ¥
farg wreT foar o1 a9 IaFT AT ‘qat
dae’ fagar faaat Tas AFSiTes A
Wt wqx far av o (Interruptions.)
FAT AT WY F AT IF 7 3HT
foram & 1 iy oY g F F f gwA
gF a9 fear foag fad @8 o=@ W
Tafea Fr arfgd AR gfomt &
IeR ¥ fag@w gg s = g
(Time bell rings) § Ux fiae § Hu=T
A9 FATT FT AT | AW AR
qy AT A FIE€ AT 79 fa«@ &7
YT T Q@ E T gy S QX E
WH T aT @ E 1R AT AW
qrarferee #X Fgfwee @l § F T
fade oa W § AR W A9 N
gfaftra e Y@@ § 1 3 av @
A AIIAT FY GOH FIAT AGT IR
g 1| sAr W & HeAY AR oy WY oft
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IR AR 7g Fg W § I g gt
F HAT ISAT I8 § AR g0+ o
F wifw At 73 @ € AR gF @ Ie
g 5 33 anw s gfem A mfe-
Frfgat ®1 S T9 I @ qReqw fam
g 98 SER AW aIW & fad af)
FET AR FIT gEL ATLAT F A AW
T & RITTT FLGT | § AT F HC
3 o=t %7 QOF amdq #3ar § |

Sur1 N. SRI RAMA REDDY: Is
not the hon. Member highly presum-
ptuous when he says that he equates
his own prestige with that of other
people? It does not matter what hap-
pens to the rest of India, he wants to
safeguard his own prestige as a Mem-

ber of Parliament. That is what it
comes to, Sir.

=t Tio ATo VNI : FISF TS
& 38 fa=or #71 suwan fadufady #<
®RE

Mo TIAIW : A STIATIIS
wgeg, 79w feugeiy fratew 8
F GHAMT & gFad § A9 G99 A
AT g9ST 7 §H TIAAT R @ |

Qag wnmar € f5 aafy @ aga &
Fq A IR o Sorw g &, fEeg
fagas 7@ =1 71 ¢ foes o= &
AT F e faar # A o
w2\ § 39 fadus w1 @ne
fRy Rl R wifrmi @
gdr waer @, form W & A
R gfem s W Swfa =
%eqT FY T @ 1 WY o fgueey
g | SUIT ARG 78 ¢ % o gt o)
F g gl & ard fReFT wa-
AT § AT FA AT AT HQ G )
forg oa g8 @@ F fax g@r afk
gt o7 A § fe g o @ant &
Ay A qar g @ fatea &1 ¥
ML A FT JTEAT FLQT AT, 98 A

1746

o q3 9T gST &Y gFAT &1 TEH qF
g aa fgar § et saafaaes
F7 faw™ g aFar § | 0 qumA
gH AseT AT A1fEd | 99 § 59 a1 Ay
gt g 5 gfea ad s mfy
arfent A wewr faataw g7 § s
qT qT91 FT AFGISAT gL, O T
Ty HAffga F o w1 ™ @
dgar § FF 3 & A gren wae afe
F IAEA F@E AT AT FA FH
I FL4 | A T9 AT § TF 94l
T 3 ¢ 7Y T g adt @t
q F@ar g fF o gaR & fasn &
fawa & 1 & 7g afFal oo w99
T FP A R T AT G E | TH
afr & @19 9 30 § AR g@Q afym
¥ 919 £3 3w § | ©F afed & AgH
¢, 3a% @y W afFaar g &, 99
affaal 1 FaT ¥ G318 AT Tyl
ST @ AT 98 Far A g 5 7 Saw
g fogerpn & | & gwer € 5 5w
g% o gfew @aw & @7y masE #
ATIAT FIGT 9T a8 957 TG A4 Faul
g Y foerr, SEF 9@ AT IAF
srfages q¥ fmiR @r Fwar a1 | afg
78 N " T I @ 9w fag &
TogI & )

ITANTT AGIG, TF qTa T HT
q: S WIHA FAT AEA § |
WETEHT T FT gETE &Y TS § | OF q1A-
A1 gee ¥ 3% & Far % a0 AR
qer ¥ Sl q© g g 7 S9
UEHT & I &7 Ioo@ fwar § 1 &F
&, ¥fT Jgr oF § aua 9T § e
dferes &1 St gewarfasw faum ar
FHAA wAE § gEF Ee afe "
yegg F1 (% {69 faugi & Fa sam
IET T 8, 9 & AR 9 AgrRAn
Ty FY ITATH FLAT IT, 1 g T
2 13y I =gy 7wy i, .
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Surt B. D, KHOBARAKAYDE: The
principle of Communal Award was bad
only so far as the Scheduled Castes
were concerned, or was it bad also so
far as the Muslims and other minori-
ties were concerned?

Mo HeareTw . g AT AU TF
FEY T IST | & A gt 59 A 0
a1 @ g fF awweTas vy & s
9T AZCAT AT FT qred F IIAqH
FTAT T%7 47 /X I9F NG S WA
G gz g8 €@ fF dfas Heifa ar
Qfferar feeeldd® & g=T TS
AFeTee A T a9 HY v 91 fF
gfom & w1 fog @ & wew faan
TR | "Rt Ay A 38 A i feg
HIA FTH qfTT g TF7 § A I9H TF
T ¥ Y TAAT F& STH TG
gfet & afea w2 faur § o =
I T FT I3 F7 qfE HE I &Y
AT § @ a8 78 ¢ f¥ sud! wfrere
fe o, farey siferr<t & ama g
T a7 g1 wifw v 5w FT w3 fy
AN qF AT § a7 gEEd gd}X 9%
IEHT G 9FAT & | wfed ug
¥ faagw aar " g fo awwefas
favin & svaew & Y SepTR <R AT
AN TG dATHeH! gE B | AW
gae a1 aewarfas faom,  foawd
g § opg wie fwm T S|
ared 39 48 91 f gfaa a7 o wemy
farar st | @g # Ere FEAT ATEET §

Ty @ AT B OTE T, GIST
F| G AT | wF gqT 1 W A g
gtz =@ T Rt | AT w@d Aug ¥
fagtasr o Wi forn B 1 w13, @3 w13
@ o fame w61 ag oo
meyT @A W aar g § sy afoew

i

#1 g@F @ qrg fow S F1 95wy
W 98JT g WATTATHT F A1 T W}
ITX WA T TAGMH FT, 7§ CF &
@ A9 AT g 1 gr ¥ A faw ami A
FY W fadm qfa & ¥ w1 waET™
fren 8, =g ag wafer g1, T8 XN
# = yfa g, o T g swwaer A
IAMT F HIAHT T 15 | G4
qTT AT &, 7 S § fF wgl ot @
T¥ 7 &7 AL § | qg O 0T &
q&T g, I9% f1 Q) frgraa g € ) oft
T &4 N g1 AR q@ ¥ A
et ¥ gl F &7 ¥ Sm
a warfaa qfere & suy off amaar )
axdl § | TEr afcheafy % saewst
sfergdl #t 4fe § @ w9t ¥
frags oifta &< & fag g & gr9en
wY T § zEW Ry wd i ag EWR
anqT & fad woawr 39gaqd

gt o oa fasg oy gofews
AL S CRL S L
T w31 g 5 &7 &l w1 qaTwer w1,
& a1 ¥ MY g@ wpEw A qawe
¥, g g Ta § 1 F 19 fA9 gw
gRg F AT WL § O 741 wf qw
qaFHT TEF 941 7 gt aw €T ar e
¥ qaTer &7 waE g, Ry dy
¥ WY 9T quIE 41 AR I¥ TNy
w1 7 TaF fay # oAy 9 T ?
star fie 49 wft w21, 77 uw AR
frr o § OF QY goreT & FoeaY
FZOAT ¥ TE XY T QI FH g
AT a9 @ AR g 1% § i facei
Tt & % Iy Wi v 79 g
7g drer fE waw 40 o1 gw @@ @
wrd & a1 Y | wA¥ I Ty wEnw
A PAT | W9 OF aealig &5 § off
ag fag® gFm g waart &
W:Wmﬁmmﬁsqu
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g I 3 I UF SFW L AW
EFT, Tor § | JEAY grarrE g ¢

wq UF gEe fawy &t 791K 7 e
JrEr g | fomr ® A & 9y Wy oman
¥ fr afe @ W & quEFr Qv §
fe fordt v #1, ) @ & ghom
g ¥ 97 wafeqa T faar s R,
fafm & faar smar &, & aga @&
A, § S G g A W
gRig g fraRqmr@ v g s &
fom =¥ ¥ 1w fadaw #) 957 & 9w
q| F YW fvqr g, IAET AG WA
At & | gasT wafy ¥ aw af 7
agdt § o 39 wafy ¥ fax ghol
F1 og dra § e fpw s 3 @@A
N FF AT T AR § | BIA TG FART
L 5T § 1 7w B OF @ wxn & faa
fafeaa wg st 9w § 1 agl R OF
gA™ F I Fgar g | wr A fedw
g1 faar famd 1 @ & fF AR gEar
gaT 3 7 qfaea v wEAT wet
AT R @Al 9T WIEAT, IR F R
AT AT A E L AT YA ag ¢ &
TF &% T 96T q@A &1 greod #}
ferr s ay g Adt & 1 g waet §
® 98 fgm f5 Q@ ¥ g §7 qw
fem s wfgd | oF €Y @7 fafea &<
3T & FaTOTaT IqW R

W gy # UF A 9 6 wA
IHTRT FeM W ag g8 ¢ v wer wan
¥, w ¥ frafor ¥ fed adww T
AEAR SH A ¥, ag wwd T g
fr ag dwiFT £T 9F | gA9T PAiET
I ATAT OF HAT iRl B QAT AT
w1fed, ¥de fefafada w2t a1
# gwer fadia wwar g 1 oy ot
W¥TR &Y T wow dioe afafa @
Ry EAT Ry 1 e & fF o|q
geg3 o ¥ g7 wEY §Y wwar | afs ag

4 pM,

attitude of the Harijans. But

TR R AT A
farfadt §—F wrsefa fadndt &=t &1
Tl o7 @ g afew o 3w faet &
I 97 3@ TR F T X awds § %
fefafmeam  witew walq  dwiws
wfafa o1 oW #Y e g gEd
g TET—IAY TF T37 FHT gl
g fr Fa1 @ g (8] o ® A M
T Y afe 3 amey § at g
famme v wm ff qEm I
IR F TN § S G TF {0
a‘mwéa@ra”r@wﬁwﬁmmt
&1 wfywr gwioy fear sy o e
NE & drrdi &1 faeiw g1 i
fratamr-giai Y T @1 49, 59 Wt
¥ a1g g9 ¥ ¥ 3w faaaw Y wfw
W ¥ {78 oA g NAT F@Tg |
AR |

Sert KOTA PUNNAIAH: Mr.
Deputy Chairman, Sir, I rise to lend
my support to this Bill. First of all,
let us see the position of the Harijans
as it stands today, At present there are
double-member constituencies and
there is a general candidate and a
reserved candidate. However intelli-
gent this reserveqd candidate may be,
the general candidate dominates in the
constituency. It is my practical ex-
perience. We can see, we can read
and we can tell hundreds and hundreds
of stories but in practice you will see
that the general candidate dominates
the reserved candidate. Bapuji was
telling that the leaders of this coun-
try must be from among the Harijans.
That has not come about; why? Be-
cause this reserved candidate would
not take any trouble; he would not
organise for himself. Bapuji wanted
that there should be a change in the
even
after fourteen years of independence
the Harijans have remained the same.
Some of the Members who have
spoken said that the Harijans have

! not got that ability; they cannot con-
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[Shri Kota Punnaiah,]

test for the seais separately. My'!
point is this, We must give them the
chance, the opportunity, if not today,
tomorrow, 16 stand on their own legs.
That is why this 15 a welcome feature.
They must be given separate seats;
not separate electorate. When there
are casie Hindus also in the constitu-
ency We can also judge whether the

caste Hindus are interested in  the
welfare of the Harijans or not. We
can know  whether simply because
there was a general candidate they

were going to voie for him and inci-
dentally also voted for the reserved
candidate. Tomorrow if this bifur-
cation is made, they have to go and
vote for the reserved candidate se-
parately. Then we can understand
whether they are really interested in
the welfare of the Harijans.

So far as the financial position is
concerned, some Members have ex-
pressed the opinion that the schedulea
caste people are not in a position to
meet the election expenditure. But
the scheduled caste candidates are not
fighting the electrons individually.
There are organisalions and if the
organisation ig powerful, certainly
:he candidates will come up. There 18
no doubt about i.

Some Members said that this will
be encouraging communalism. My
point is this. If the other people will
support the scheduled caste candidate,
ihere cannot be any communalism.
There is no scope for saying that it
wil]l lead to communalism. To put an
end to this communalism I feel the
scheduled castes should be given full
representative capacity. There must
be a change in the hearts of the peo-
ple. Unless there is that change even
if we pass hundreds and hundreds
of Bills, they will not in any way help
the Harijans. If the scheduled castes
are given the opportunity to stand
for elections independently, they will
develop that independent outlook;
not only independent outlook  but
organising ability; not only organising
ability but representative character;
not only representative character but

they will think in terms of working °

lor the welfare of ihe country and
the natwon. Wih these words, Sir, 1
support the Bill.

SurmmaT  T. NALLAMUTHU
RAMAMURTI; Sir, I feel pawned that
at this siage of the progress of our
Constitution and of our democracy we
are pointed out as if the children of
this coun.ry are not together, cnllaren
of the motheriand—Kkniv ilogeines oy
ties of common alleglance and com-
mon citizenship. There is one coun.ry
and there can be only one nation but
this Bu] is vicious in the sense thai
it creates a sort of double ciuzenship
and double electorate. At a ume
when we are moving towards emot-
ional integration and unificauon on
al} sides, it introduces a clause where-
by actual seg.agauon is advocated.
Sir, I want to poin. out that even under
the British regime as far back as
nineieen thirties—1932—when we
under the auspices of the All India
Women's Conference were asked what
sort of voting rights we wow.d like to
have, we said adult universal fran-
chise and no reserva.on. No class of
people could have been more suppres-
sed, oppressed and depressed than
women at that time and yet we stood
for our own rights along with the rest
of the nation and as a consequence of
that we are very happy that our Con-
stitution has provided equality irres-
pective ot caste, creed or sex. On
that basis I would like to question the
need for inclusion of reservation at
this stage for members of Parliament
of scheduled castes and tribes who
could, as is obvious, very well be their
own advocates and stand on their own
feet but who are pleased at the same
time {p call themselves weak!

Sir, I wish to draw your attention
particularly to two clauses here in
this—The Two-Member Constituencies
Abolition Bill, 1961—which are very
very mischievous. One is clause 3
(b) on page 2 which says:

“(b) the seat shall be reserved in
that single-member constituency
which in the opinion of the Com-
mission has the greater concentra-
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tion of population of the scheduled
castes or, as the case may be, of the
scheduled tribes.”

The other is on page 3:

“(c) constituencies in which seats
are reserved elther for the scheduled
casies or for the scheduled tribes
shail, as tar ag bracticable, be
located in the areas in which the
population of the scheduled castes
or, as the case may be, of the
scheduled tribes is most concentrat-
ed .. "

These two clauses are michievous
in their tendencies. We are talking
against segregation of all kindg not
oniy 1nside this country but even in
the international sphere. Segrega.ion
15 a condemned idea and I am sur-
prised that the Harijans are plead.ng
tor segregation. They will be treat-
ed as a particular class within a
society that ought to be one. There-
fore I would like to support the
amendment suggested by  Mr. San-
thanam and Mr. Kapoor.

Now, reference was made to the
South. Sir, the untouchables or Hari-
jans are Hindus and from our ex-
perience in the South and in ihe rest
of India I would say that we are mov-
Ing towards the one-nation idea and
there is no question of segregation as
such anywhere in the coun.ry. In
fact, more and more education that
is taken to the doors of the people
and the social services that are pro.
vided are all directed towards bring-
ing the people together and fighting
against this vicious idea of segregation
Therefore I would plead that these
amendments should be accepted. In
the name of all that is progress and
in the name of all the principles that
are embodied in our Constitution 1
teel that it is not good to create these
two kinds of eleciorates. I do not
know how it is going to help the
scheduled castes by getting these re-
served constituencies because it will
mean going away from all that is pro-
gress in life. Mingling with  each
nther will bring about interchange of

1deas and opporiuniiies for raising
uiemseiveg and toaat i1s what  wouud
enapie them to siand on their own

teet. Psycnologically (00 1t 1s an es-
tabiished tact Jhai the weak  chud
that 1s propped up all the tune will
continuing to remain propped up and
will tend to remain weak all the
time. We shouid give them opportiuni-
ties to face .ze with all 1tg calls on
their resources, their energies and to
exercise thelr inleiligence in voling
on the same basis as other classes.
Furiher, creating separate eleciorates
would also lead to mischievous len-
dencies. Whe.eas we are hoping to
march together with common pianmng
and common objectives now, there
will be so many conflicts, clashes and
in the delimitation process that you
are golng 1o sugges., through this Bill,
there wil] be so many complications
As my sister, Shrimati Seeia Parma-
nand and others have pointed out, as
a result of the reorganisation or Sta.es,
in he border areas and so on, there
are endless disputes. Now, you are
going to c.eale a new thing, to further
contiicts, sow the dragon’s teeth, which

will lead to endless disputes. It is a
surcidal policy.
Surt A. K, SEN: Mr. Deputy

Chairman, when the hon. Member,
Mr. Rajabhoj, spoke so eloquently,
though it might not have been ap-
preciated - by some, 1 personally
thought that the deep and sincere
feeling coming from a respunsible
Member of Parliament belonging to
the Scheduled Cas.e was a  strong
enough justification for the Bill jtself
Whatever might be said, let us not
blind ourselves to the fact that these
deep feelings are expressed not with-
out justification and that as a result
of accumulated indignities and agonies
of centuries we shall be certainly not
true to ourselves if we ignored this
and if we tried to brush aside every-
thing designed to aid the quick de-
velopment of the Scheduled Casies and
Scheduleq Tribes as something des.
tructive of our national unity. What
national unity can there be when large
numbers of people have only a theore-
tical right to vote and to stand, and
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Lshrl A. K, Sen]
yeu real equauty is demed to them in
the sense of all the inings or lite,
lhe resources and olner things which
Mdgke a man equal w.th another? if
tue majurity ot the Scheduled Caswe
mempers teel that a special ireatment,
$0 1ar as reserved constltuencles are
concerned, 1s Sliil necessary 1or some
lime to come, we must take note ot 11,
8g we have, in ex.ending the perioa
prescribed under the Consutution, in
arucie ss2 tor reserved consil.uencies.
I was really surprised when consitu-
tionai objections were taken by some
ana 1t was raiher giibly said ihat this
Bil, which gave single-member con-
sutuencies reserved lor the Scheduled
Caste categories, was violative of the
Fundamental Rights of the Constitu-
uon, torgeiting this for the moment
In 1act, I remember, Dr. Shrimati
Seeta Farmanand saying it, and I
would be quoting her own language,
lest 1 should be unfair to her. She
said that the right to vote attracted
the right to stand, as a corollary. 1
do not think so. The right to vote is
untetiered under the Constitution.
The right to stand is subject to the
provisions of articles 330 to 332. That
is a thing which many of us miss, that
under the Constitution we have desi-
gnedly subjected the right to stand by
the provisions of article 330 to 332,
namely, the provisions for setting up
reserved constituencies both for
Parliament and for State Legislatures
in favour of the Scheduled Castes and
Scheduled Tribes. When this House
extended the period prescribed for the
operation of articles 330 fo 332, it
naturally accepted the view that this
reservation must yet continue. And
if that is so, I think it is rather late
and it is possibly irrelevant now
to say that the system of reserved seats
was either violative of the Constitu-
tion or violative of our national unity.
There will be real national unity--1
agree entirely with Mr. Bhupesh
Gupta—when those upon whom we
have heaped indignities and those
whom we have kept under and those
o whom we do not give all the op-

portunities for developing themeselves,
come up and become equal with the

others. That has been the basic prin-
cipie  unaerlying our  Consutution.
That has been the basic principle

underlying all our progressive nove-
ments and that 1s one of the great
lessons which we have learn¢ trom the
great leader ol the nation, whose name
has been quoied so otien 1n the course
of the debate on this Bill. If ever he
pbreacned anythung and lived for any-
thing, it was for the upliftment of
those whom we have chosen to call
the Scheduled Casies. 1 heard a voice
ifrom there saying if reservation of
seats for Muslims and a separate
electorate tor Muslims in the olden
days was offensive, why was not any
fast undertaken or any protest made
against the systemm of separate elec-
torates designed for Mushms, and yet
protests were made  when separate
electorate or separate treatment was
proposed for the Scheduled  Castes.
That question is certainly not very
pertinent (0 the present discussion and
yet it is one which is so basic that it
cannot be possibly ignored without an
answer. To equate the Scheduled
Castes and Muslims and an effort o
do so coming from the Scheduled
Castes themselves, grieved me, as it
would grieve any Indian. And it
would grieve most those who have
been very intimately connected with
the movemen's of Gandhiji. We have
lived very near him and we have been
inspired by him. Many of us have had
the advantage of being so close to him
when these great movements, which
have shaken this continent, not only
took shape but were actually alive.
They are matters of history today,
because I say that the things for
which those were designed have been
accepted as basic under our Con-
stitution. As I said, it would grieve
any Indian, as it did grieve me, if
any effort were ever made to treat the
Scheduled Castes as a separate entity.
If ever our movement in the olden
days had reached 3 moral level, if

ever we had made any impression on
the pages of history and if we are to
make that impression permanent in
the future, it is this that this country
hag believed in ceriain basic prineci-
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bies of umuty and basic ways of lire.
Our devotion to these basic principles
makes us one, notwithstanding hwe
varlous iorces of disunity wnich nave
tnrough the ages rent us, made us
weak and made us poss.biy sometunes
easy preys to Ioreign lnvaders. Yet,
if those fundamental forces of his-
tory have bound the vas: population of
this country into one unified, cultural
entity, into one civuisation, 1t is be-
cause .hese basic ways of life have
remained and wiil remain for ever
unified. Nothing will destroy them.
It will be, I think, flying completely
agamnst all the lessons of histosy to
ever try to conceive that the Schedul-
ed Casies were ever a separate entity
from the rest ot India or they would
ever be. In fact the entire effor: of
the nation has been to redress the
genuine grievances of the Scheduled
Castes but never to treat them as
separate, and I am sure I should he
expressing the entire voice of this
House and of the entire country if 1
say that nothing will happen in this
Parliament and no measure will pass
through these two Houses of Parlia-
ment of the country which ignores
the basic unity of India and which
does not strengthen the bonds of unity
between the Scheduled Castes and the
rest of India and emphasize the fact
that they are a part and parcel of the
Indian nation, of the great Hindu
soclety which, notwithstanding the
many vices to which it has been sub-
ject, yet forms one unit, and no one
will countenance for one moment
any measure which will have the
effect of treating the Scheduled Castes
and Tribes as separale from the rest
of India. As I say, it will be not only
doing something which would be
violative of our basic principles, basic
ways of life, but it will be flying
against the entire course of Indian
history, and it is those things which
made the vast movement decades
back possible and which have todzy
ended in our success.

great leader whose name has been
quoted often, we must remember this

that it was he who lived and died for
this great truth that India was one and

If we really owe |
any reverence to the memory of the '
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that 1t was not rent into different en-

tiies, whatever names they may be
called by.

Sir, 1t would nol have been neces-
sary to raise these questions which, as
I sa.d, were not sv pertinent to  the
main discussion bui for the fact that
these questions of principle have been
ra.sed, some repugnant, some Very
very pleasant, some very very instruc-
tive. Now, Sir, the objections which
have beep raised to the Bill are not
really objections to the principles ex-
cep.ing the only objection which has
come from the hon. Member, Mr.
Santhanam. He 1s completely opposed
to the reservation of seats, if 1 have
understood him property, for the
Scheduled Castes and Tribes, to the
continuation of he system of reser-
vation and also in the process to the
bifurcation of the existing constituen-
cies into single-member constituencies.
His objection, which I have tried 1o
understand really falls into two
parts; firstly, he objects to the system
of reservation as such; secondly, his
amendment is designed to bring about
a position where each State Legislature
would be entitled to either allow the
continuance of the existing double-
member constituencies or to introduce
the bifurcation which is the purpose
of the Bill. Dealing with the first
objection, namely, the question of
continuance of the system of reser-
vation, 1 think I have said enough to
say that this House has already de-
cided 1n favour of continuing the
reservation.

Surt K. SANTHAMAN: May I in-
form the Minister that 1 did not
press that point at all? It was for
some argument, and I did not press it
as a point. The main point I raised
was that this prevents candidates from
sianding for any Parliamentary or
Assembly esnstituency and also that
this prevents people from standing in
their own home constituencies as
candidates. That was the main point
I raised.
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Surr A. K. SEN: As I said, his am-
endment is designed not against the
system of reservation but against the
system of reservation on the basis ot
single-member constituencies, whereas
in the course of his speech he did ex-
press his disapproval of the system of
reservation as such. At least that was
the impression that others got from
his speech. If he does not oppose the
sysiem of reservation, that is an end
of the matter, bui there were others
1ollowing him who did express them-
selves against the very principles of
reservation, and to them I say only
this much apart from what I have al-
ready said in the beginning, that it
they do not want the reservation to
continue, it is for them to make the
Scheduled Castes feel, and feel since-
rely, that they have become equals not
merely in theory but actually in fact,
and it will be really again flying
against all facts if we ignore the ten-
dencies which remain even now to
treat the Scheduled Castes as possibly
not equals. I have seen so myself,
others have seen so. How many would
be happy to see their children marry-
Ing freely with Scheduled Castes of
equal education and culture? I make
bold to challenge the entire House and
i am sure that many would not be
able to say that they would accept
such a situation.

SuriMATI T NALLAMUTHU
RAMAMURTI: There have been such
marriages. Young people, which they
choose, do not need dictation,

AN Hon, MEMBER: Very few.

Surt A, K. SEN: If there were none,
we would have been hopeless of the
destiny of this country. The question
was quite different. The question was
not whether in fact there had been
marriages; the question was how many
of us would feel glad if our children
did so. That js quite a different ques-
tion. It is only when that situation
comes, when every Hindu father will
be glad as much for the marriage of
his child amongst his own caste as for

its marriage outside that caste but
with a spouse belonging to the Sche-
duled Castes, shall we be able to rise
and condemn those who want reserva-
tion for their own protection. But at
the same time I am perfectly confident
that the trends of history are such and
the forces of national unity are so
strong today and their rate of progress
will be so quick as everyday passes
that the days are not very far off
when that desired period will come
when we shall be able to declare un-
animously on the floor of both the
Houses...,

Surr BHUPESH GUPTA: The way in
which things are developing, by that
time you will be a great grandfather.

Suri A. K. SEN: Sometimes Mr.
Bhupesh Gupta is very optimistic and
at other times he is very pessimistic.
When it is a question of working out
the process of bringing about complete
eradication of the capitalist system he
is very optimistic but when it is a
question of eradicating the age-old
vices in our social gystem he is not so.
When we are able to see some who
still not only adhere to those old vices
but adhere to them with pride and
adhere to them with conviction, to
think of bringing about an equal socie-
ty would be something difficult. But,
as I said, the day is not very distant
and the rate of progress which is mark-
ing our onward march is such that we
can look ahead with confidence to that
day when we can very boldly and con-
fidently feel that no more reservation
is necessary for any category of peo-
ple in this country and that every
Indian citizen has equality of opportu-
nity and equal rights, amenities and
duties. I have been rather surprised
that women have been equated with
Scheduled Castes, not that I have any
objection to equating myself with
Scheduled Castes. But js the equation
on a level of equality? An attempt
has been made to equate them on the
basis of their suffering and that both
had been the wronged communities
and therefore, if one hag not asked
for reservation, why should the other
ask for it? Sir, the argument might
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be attractive if it is stated rather
loosely. But it is really not at all
sound and in fact, if I may say, it lacks
substance completely, Women, or let
us say the higher castes, have enjoyed
the same economic opportunities—
leave alone the disability of women
about which we are cognizant. But
talking about the equality of oppor-
tunity and the classes who have not at
all had the advantage of sharing the
fruits of society and the resources of
the country, it is absolutely illogical
to say that women, even women of
those classes who have enjoyed the
fruits of the country, have been dep-
rived of opportunities. Women have
enjoyed as much as men have; none
of them would have enjoyed more

than others, and possibly, we have
enjoved opportunities more for our
women than for ourselves. In fact,

when a class enjoys added privileges,
the women of the class and the children
of that class share them and when a
class is an underdog and is denied
the privileges due to it, then the men
and women of that class equally suffer,
There is no categorisation in the en-
joyment of amenities and fruits of the
country sex-wise, but there is cer-
tainly categorisation in such enjoy-
ment class-wise, caste-wise or other-
wise, And to say, therefore, that
women never wanted special protec-
tion and therefore the Scheduled
Castes should not have it is an
argument which, I may submit, is not
worthy of serious notice,

I now come to the specific amend-
ments which have been proposed. The
first one is from the hon. Mr. Santha-
nam. If that amendment were accept-
ed, then we would be creating separate
electoral laws for the different States
in India. The one good thing that
has happened since independence is
this that this country has enjoyed one
system ot election, one system of elec-
toral laws and, if I may say so, a com-
mon benefit from those laws, and a
good benefit. I do not know if this is
shared by Mr. Bhupesh Gupta. But
I am sure it is, because I do not think
that his Party hag criticised the sound-
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ness; of our e'ectoral laws and the
impartiality and the efficiency of the
electoral mechanism, and it will be
destroying that grand structure which
has been built up with such devotion
and labour if we tried now to create
separate laws for separate States. Mr.
Santhanam’s amendment says:—

“Provided that this section shall
not apply to any State in which
the Legislative Assembly resolves,
within thirty days of the com-
mencement of this Aect, that this
section should not be given effect
to in relation to the two-member
constituencies in that State.”

That means that one State will have
double-member constituencies and so
on, like America where even the pro-
cedural laws differ from State to State,
leave alone substantive laws relating
to marriage and divorce and others.
This country has one great strength
and that is a common legal system—
substantive law or procedural law—a
common system of governing and a
common gystem of election and a com-~
mon electoral law. Let us not do any-
thing to destroy that unity.

Mr. Bhupesh Gupta’s amendments
are concerned with the question of
setting up a Delimitation Commission
for the purpose of bifurcation. I cer-
tainly would agree with him that if
we had the time, we might have set
up some sort of Delimitation Commis~
sion to create single-member constitu~
encies.

Surr B. D. KHOBARAGADE: On a
point of information, If that Delimeta-
tion Commission can do the same work
in such a short time, what is the diffi-
culty? If this Delimitation Commis~
sion is appointed, the work will be
finished within a short period.

SHRT A, K. SEN: Before I can say
anything on that point, the hon. Mem-
ber wanted an explanation. I thought
the explanation was opposite after I
had said something. He had no reason
to suppose that I was not going to deal
with it. In fact, I was going to.

Now, Sir, as I said, though on prin-
ciple the demand for a Delimitation
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Commission is not objectionable, to
set up a Delimitation Commission
with the Supreme Court Judge and
the High Court Judges and function-
ing as a court governed by the Civil
Procedure Code for its deliberations
and work, will entail at least three
years to do this work as jt did in 1952
when the Delimitation Commission
was set up, and they delimited every
constituency. But if a sound election
demanded it, possibly we might have
had it. But I am not at all convinced
that it is necessary at all to have a
Delimitation Commission for this little
work. My reasons are as follows.
Firstly, the existing reserved consti-
tuencies have been created by a De-
limitation Commission which was set
up in 1952, They found out, after very
careful and thorough examination,
what constituencies shoulq be treated
ag reserved constituencies for the
Scheduled Castes and the Scheduled
Tribes. And as hon. Members know,
some of the Scheduled Caste seats
and Scheduled Tribe seats are single-
member constituencies. They, there-
fore, selected these areas, having re-
gard to various considerations, as
appropriate areas which should be
selected for being reserved for the
Scheduleq Caste and the Scheduled
Tribes. We are now only bifurcating
them and bifurcating them according
to the rigid tests laid down in the Act
itself. These tests are in Clause 3
which says—

“(a) all the single.member con-
stituencies shall, as far as practi-
cable, be geographically compact

areas angd in delimiting them re-
gard shall be had to physical fea-
tures, existing boundaries of ad-

ministrative units, facilities of com-
munication and public convenience;
and

(b) the seat shall be reserved in
that single.member constituency
which in the opinion of the Com-
mission has a greater concentration
of population of the Scheduled
Castes or, as the case may be, of
the Scheduled Tribes.”

Therefore, all that the Election Com-
mission has to do is to apply this test
and select those areas out of the exist-
ing  double-member constituencies
which have a larger concentration of
the Scheduled Castes or the Scheduled
Tribes, according to the censug figures.
And I do not see any reason why the
Chief Election Commissioner with all
his experience and everything else
would be at all less capable of doing
this job than any Delimitation Com-
mission, especially when the Delimita-
tion Commission has already selected
those areas as apposite or appropriate
areas for being regarded as reserved
constituencies. It is only question of
now bifurcating these areas having re-
gard to these considerations, statutory
considerations, which are not merely
subjective but absolutely objective for
the purpose of determination. ’

Then, Sir, you see the objection. Mr.
Bhupesh Gupta was very eloquent and
he said that already things had been
done and that the Election Commission
would really be a show-piece ag the
real work would be done by the
wretched distriect officers who are al-
ways under the influence of the
wretched Congress bosses.

Surt BHUPESH GUPTA: I am sorry,
I did not use the word ‘wretched.” Now
T adgq it

Surr A. K. SEN: That is mine. These
severer words are not within the reach
of the hon. Member. I concede that
immediately.

Surr BHUPESH GUPTA: I will
be grateful for providing the exact
adjective,

SHRI A, K. SEN: The hon. Member
is absolutely ignorant of this. Possi-
bly, severer words are necessary to
make them familiar to him and they
are possibly too mild for me. I do
agree with him that if the matter was
left to the district officers or some of
these subordinate officers, even if
there might not have been in fact any
dereliction of duty, there would have
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been a good cause of complaint, And
our election machinery is such that it
must not only work impartially but
appear to work as impartially as a
court of law, and without it, it will
never command the confidence of a
country like ours, which is pledged
to democracy and therefore, even for
the purpose of effecting this work
impartially, even for appearances, it
would have been necessary to safe-
guard against the possibility of these
things being done by these officers.
In fact they are not to be done by
these officers. Clause 4 makes it per-
fectly clear. But for the purpose of
the Chief Election Commissioner in
making these preliminary proposals,
tentative proposals, for the purpose
of inviting objections and hearing
them and then deciding upon finally
about the shape of these constituen-
cies, it will be necessary for him to
get the facts and data in order to
apply the considerations prescribed in
clause 3 of the Bill. Now how is he
to get them unless he gets them from
the officers concerned? He has to
ask the Chief Electoral Officer of the
State, who in his turn gets it from
the district officer. In fact it is
absolutely true that facts and figures
were being collected by the Chief
Election Commissioner ever since the
Bill was introduced, in anticipation
of the fact that if this preliminary
work were done already, it would be
easier for him to proceed quickly in
the matter of bifurcating these con-
stituencies. That is why the moment
this Bill was introduced, the Chief
Election Commissioner himself—it is
not the Government or the district
officers themselves acting on their
own—the Chief Election Commissioner
himselt sent out requisitions to the
Chief Electoral Officer of each State,
and the Chief Electoral Officers in
their turn sent the requisitions to the
different officers in the districts to get
the facts and figures concerning each
double-member constituency, so that
the work of bifurcating them may be
proceeded with with expedition after
the Bill was passed into an Act. So what

he heard is correct, namely, that facts
and figures were called for and were

being collected. But that is only at
the instance of the Chief Election
Commissioner, and not at the instance
either of the Central Government or
of the State Governments or of the
District Officers, and I think the Chiet
Election Commissioner did so rightly
and at the proper time, instead of
waiting for this Bill to be made inte
an Act, and had proceeded, in antici-
pation of the events to come, to
collect the facts and figures first, so
that his proposals under clause 4 can
be made quickly and expeditiously.
T do not see any reason to take excep-
tion to this course, but I agree that
if the District Officers or the subordi-
nate officers had, under the influence
of local party bosses—whether of the
Congress or of the Opposition—or on
their own started doing this as busy
bodies, it would have been certainly
objectionable, absolutely objection-
able. But fortunately that is not the
fact, and everything has been done
at the instance and the direction sent
out from here by the Chief Election
Commissioner. Therefore, Sir, I do
not see any reason why we should
have a Delimitation Commission if we
want to have the single-member con-
stituencies for the elections of 1962,
which we have decided to have.
Therefore, Sir, if we support the Bil],
it necessarily follows that the work
of bifurcation must be left to the
Chief Election Commissioner. And
any grievance may be remedied by
the provisions of clause 4 which pro-
vides for hearing of all objections
against any proposal for bifurcation,
and as the hon. Member knows, in
any Delimitation Commission the
Chief Election Commissioner is always
a member, and his voice counts very
very heavily always.

These are my submissions, Sir. 1
am very grateful to the hon, Mem-
bers for the kind interest they have
shown in the Bill and also appreciate
the deep sympathy, which has been
evident all round, for the Scheduled
Castes and the Scheduled Tribes who,
as I said, have been and will always

be a part and parcel of us, and whose
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welfare would be the special charge
of this Parliament. Thank you.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for the
abolition of two-member parlia-
mentary and assembly constituen-
cies and for the creation of single-
member constituencies in their place,
as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clause 2 was added to the Bill.

Clause 3—Division of two-member
Constituencies

Suri K. SANTHANAM: Sir, I move:

1. “That at page 2, after line 18,
the following proviso be inserted,
namely:

‘Provided that this section shall
not apply to any State in which
the Legislative Assembly resolves,
within thirty days of the com-
mencement of this Act, that this
section should not be given effect
to in relation to the two-member
constituencies in that State’.”

Surt BHUPESH GUPTA: Sir, I
move: ' ,

2. “That at page 2, line 2, after
the word ‘divide’, the words ‘on the
basis of the recommendations of the
Delimitation Committee concerned
appointed in this behalf’ be
inserted.”

The questions were proposed.

Mg. DEPUTY-CHAIRMAN: Speecheg
have been made on the amendments
and reply also has been given.

Surr BHUPESH GUPTA: I have to
say something because of the reply.

Surr K. SANTHANAM: Sir, I would
not repeat anything that I have said,
but the Law Minister has made one
or two observations which require a
reply. The Law Minister said that it
is our pride to have uniform legisla-
tion in this matter. If he had been
present while his Deputy was speak-
ing, he would have heard him say
this. He started with the observation
that there was no such uniformity
today, that in tribal areas. at present,
there were only single-member con-
stituencies. And therefore no such
uniformity existed today.

Surr R, M. HAJARNAVIS: 1 do
not think I said anything like that.

SHrT A. K. SEN: That is a different
maftter.

Surt R. M. HAJARNAVIS: The law
is certainly uniform.

Surt K. SANTHANAM: The two-
member constituency is not there in
the tribal areas and so—if it is not
there in some  States—there will
be no more non-uniformity than at
present. He said that and he argued
on the assumption that this division
was going to benefit the Scheduled
Castes. Sir, the position of the
Scheduleq Castes differs from State to
State. It is quite possible that in some
States, where this curse of untouch-
ability is not so bitter, it would be
beneficial. But in some other States,
where this has been deep-rooted, where
even now it is difficult for the Sche-
duled Caste member to go and can-
vass in all the various villages. this
is going to hurt them, and I do not
want the Central Government here to
judege whether it will be benefirial to
the Scheduled Castes in everv State.
Whv should not the Central Govern-
ment leave it to be judged bv the
State conrerned? If he had taken
the vrecaution of consulting them be.
forehand, then of course this amend-
ment would not have hesn  prover.
But the hon. the Law Minister and
his colleagues knew that anv such
consultation wonld vield the reanlts
which 1 want to produce here. Some
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legislatures would have said, “we
do not want this.,” Others might nave
said, “we want this.” In such a case
this legislation might have been
framed so as to adapt it to the varying
conditiong prevailing in the States. I
know of at least two States which do
not want it at all. They are Madras
and Bengal. They think that the
Scheduled Castes are going to suffer
on account of this legislalion. In
Madras I have consulted them, from
the Chief Minister down to the ordi-
nary peoble, and all of them say this
is an imposition from the Centre.

Sart P. N. RAJABHOJ: In Bengal
also you have consulted the Chiet
Minister.

Sart K. SANTHANAM: So many
prominent Members of Bengal have
come and told me that this is going
to hurt the Scheduled Castes in
Bengal. That is why I think so.

Dr, H. N. KUNZRU: How?

Surr K. SANTHANAM: Therefore
the acceptance of this amendment will
be more realistic. And if we are
going to make a mistake, why should
it be made to apply to the entire
country? Let it be a partial mistake
so that it may be easy to go back and
rectify the mistake. So T have moved
my amendment,

Jurr BHUPESH GUPTA: My two
amendments may be taken together,
because I do not wish to make a speech
on the other amendment. I suggested
in the other amendment ‘Delimitation
Committees’—plural—and in this
amendment earlier ‘Delimitation Com-
mittee’. Therefore, when I moved this
amendment, I kept in mind the time
factor, and I thought there could be
a number of Delimitation Committees
operating in the country to expedite
the delimitation or the break-up of
the constituencies. It is a question of
principle, Sir, It has very serious
practical implications. I know the fate
of my amendment. Even so I pressed
because such things should go on
record.

Now, Sir, the hon. Law Minister
accepted in principle that such things
are good and that if he had time au
his disposal, he would have acceptea
a suggestion of this kind. . For tnese
little mercies I am grateful to num.
But the question is; Was it not at all
possible? Here I am not suggesting
delimitation committees for dealing
with the entire scheme of election or
constituencies. A set number ot
double-member constituencies had
been demarcated or delimited in a
particular way, and now for the same
there should be a number of delimi-
tation committees. Their function
would have been very restricted. They
should have just asked, what should
be done and how to do it in the best
interest of free and fair elections? 1t
was not done, because the Govern-
ment did not advise those who are
concerned here. I know the authority
depended on the Election Commission
to say as to what should be done. On
such matters, 1 think, the convention
in the country should be that politi-

' cal parties are consulted and things

1

\
i

are done by agreement. It should
not be left to any individual or insti-
not be left to any individual or insti-
laterally. In this regard there was
no consultation, there was no discus-
sion at all on what others may feel.

Then, Sir, the question of officers
and others. Yes, I do realise thiit they
are doing it at the instance of the
Election Commission or those people
who represent them in the States.
But then you have to bear in mind
that it is they who are doing it and
it is not possible physically under the
existing circumstances, as matters
stand, for the Election Commission to
operate with a fair measure of justice
even in the 400 odq Assembly consti-
tuencies and nearly 100 Parliamen-
tary constituencies and to see that
things are done in a right way. What-
over the constitutional cover, the fact
of the matter is that things will be
done, not by way of mere collection
of facts, but also by delimitation by
the officials who are subject to the
influence of—if I may use his phrase
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—S“wretched Government officials”
Now this will be the position, The |
Election Commission’s job is to give
protection, and he said rightly that
things should not only be right
but they must look right. But is
it looking right? Here is an Opposi-
tion party sitting. We come next to
the Congress and the PSP, We do
not like such things. Therefore, at
least as a large section of the Oppo-
sitior, we should have been consult.
ed. Things, however fascinating, cap-
tivating and beautiful might be to the
hon, Law Minister and his friends on

(‘
the Treasury Benches do not look so ’)

charming to us, That is what I say.
not possibly stand here. Things do
not look right. We are getting letters
from all parts of the country.

Then, Sir, about three years’ time.
Whom is he trying to frighten away?
If it were three years’ time, he could
have convinced us at the conference
table and we would have said, “Thank
yeu very much for the tea, There is
no need for delimitation committees,”
We would have gone away. We have
also run elections. We have found it
was possible to do it and arrange-
ments could be done well before the
third general election. Therefore, this
is a kind of argument which should
not be given in this manner, and cer-
tainly: not by the Law Minister,

Then, Sir, he has drawn attention
to clauses 3 and 4, especially clause
3. If you look into clause 3, you will
find that it is extremely vague, That
is where our quarrel is. I cannot
seek cover under such things. Fine
things are said, but by that iime
somebody will have done the trick
and I shall be left with this clause to
interpret it in a particular way, and
seek remedies wghen things will have
been done. It has not been fair. I say,
it has not been fair. I lodge my protest
against this kind of behaviour on the
nart of even the Election Commission.
The Election Commission should func-
tion in consultation with all the par-
ties. They are not bound by the advice

! photograph-cum-identity
Therefore, on that groungd also he can- ‘I

of the party, I know it. But then they
should function; they should not think
that they are the only ones to under-
stand these things and others do not.
When Mr. Sukumar Sen was there,
he had the habit of consulting us on
many matters—he probably consult-
ed us informaly or formally, I do not
know, Probably the Law  Minister
does not seem to understand the good
things. But anyway, here it i3 not
done. That is our complaint and I do
not know what is the protection. Now
the Bill is going to be passed.

As you know, Sir, in this House we
pointed out time and again about the
card busi-
ness and now it hag been givep up.
If consultation had taken place, it
would not have been necessary, Here

also I say this thing. This is a
serious thing It is a very
serjous  thing for the ruling
party and the Treasury - Benches.
They should have consulted others

but they did not do such things and
the Election Commission also goes by
their example. It is not consulting
others. I think we shall certainly face
the situation, but I think th's thing.
has to be strongly protested against.
My amendment shall go on record as
a protest against this kind of beha-
viour on the part of the Election Com-
mission and against the attitude of
the Government in this matter. They
will not do it, I know. '

Mr. DEPUTY CHAIRMAN: Any
reply?
Surr A. K. SEN:

I have already

replied.

Mgr, DEPUTY CHAIRMAN:
question is:

The

1. “That at page 2, after line 16,

the following proviso be inserted,
namely: —
“Provided that this section

shall not apply to any State in
which the Legislative Assembly
resolves, within thirty days of
the commencement of this Act,
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that this section should not be .
given effect to in relation to the !

two-member constituencies in that
State.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
guestion is:

2. “That at page 2, line 2, after
the word ‘divide’ the words ‘“on
the basis of the recommendations
of the Delimitation Committee
concerned appointed in this behalf’
be inserted.”

The motion was mnegatived.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 3 stand part of the
Bil.”
The motion was adopted.
Clause 3 was added to the Bill.

Mg. DEPUTY CHAIRMAN:
Amendment No. 4 by Mr, Bhupesh
Gupta for insertion of New Clause
3A is barred.

Surt BHUPESH GUPTA: 1 knew
that fate.
Mr, DEPUTY CHAIRMAN: But

you have spoken on that also.

Clauses 4 to 8 were added to the
Bill,

Clause 1, the Enacting Formula
and the Title were added to the Bill.

Surt 'A. K. SEN: Sir, I move:

“That the Bill be passed.”

The question was proposed.

Surt A. K, SEN: I only omitted to
say one thing,

GM GIPND—-RS—xongS-—s-s-m —550

Surt BHUPESH GUPTA: No, you
cannot say anything now.

Mg. DEPUTY CHAIRMAN: Yes.

Suri BHUPESH GUPTA: This is a
wrong procedure, If you allow him,
you allow me and also Dr. Kunzru
to say one word. This form should
not be followed

Mr. DEPUTY CHAIRMAN: I will
allow you one minute.

Surr BHUPESH GUPTA: Since my
hon. friend wants to say somethng,
to facilitate his speech I only say that
he should have the good sense to
accept my amendment,

Mr. DEPUTY CHAIRMAN: He has
not yet spoken,

Surt A. K. SEN: Sir, after a dis-
cussion on the question of indignity
suffered by the Harijans, when I was
hearing the speeches, I wanted to
quote an English translation of a poem
by Dr. Tagore, which if translated
in English would read thus—

“O my unfortunate country,
those upon whom ye heaped indig-
nities, in their indignity shall ye
be equal.”

Mr. DEPUTY CHAIRMAN: The
guestion is:

“That the Bill be passed.”
The mo.ion was adopted,

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 11 a.m on
Monday, the 6th March 1961.

The House then adjourned
at one minute past flve of
the clock till eleven of the
clock on Monday, the 6th
March, 1961.



